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LEGISLATIVE ASSEMBLY.

Monday, 6th March, 1922..

The Assembly met in the Assembly Chamber at Ileven of the Clock.
Mz. President was in the Chair.

MEMBER SWORN :

Mr. Ayundur Vedachala Venkataramana Aiyar, C.L.LE.,, M.LLA. (Nomi-
nated Official).

QUESTIONS AND ANSWERS.

Ixpiaxy MunaMMapaN OFFICERS TO LOOK AFFER INDIAN PILGRIMS To THE
HEepraz.

»

244. * Haji Wajih-ud-din : Are there any Indian Muhammadan officers
posted in Jeddah, Mecca, Yambo, Medina and Jerusalem to look after the interest
of Indian pilgrims ? If thereare noneat any of these places, will the Govern-
ment be pleased to see the advisability to appoint one at each of these
places ?

Mr. Denys Bray: There is an Indian Muhammadan Vice-Consul at
Jeddah. The Government do not feel that they would be justified in con-
sidering the appointment of other officers at the present time owing to the
acute financial stringency.

TaxaTioN oN FoobDSTUFF AND BaGGaGE oF Inprax Pirerivs To HEDraz.
[

245. * Haji Wajih-ud-din : () Are the Government aware that a duty
was levied upon the baggage including foodstuff of the Hedjaz pilgrims at
‘Jeddah last year by the Arabian Government ?
(&) Arethe Government prepared in the interest of Hajis to advise the
King of Hedjaz to remove such taxation, which is an uncalled for burden
for the poor pilgrims ?

Mr. Denys Bray: () Yes.

(8) Copies of the Honourabl¢ Member’s questions on the subject and the
answers now given will be forwarded to His Majesty’s Government in the hope
that representations may be made through the proper channel to the King of
the Hedjaz as to the hardship entailed upon Indian pilgrims by such taxation.

‘SAFE Routes To Hory Praces 1N PALESTINE For Ixpiaxy Visrrors.

246. *Haji Wajih-ud-din: (s) Will the Government be pleased to
state if the route to Jerusalem, Damascus and other Holy-places in Palestine
and Syria are safe and open for Indian visitors and pilgrims?

o« ¢ T (erel) A



2742 LEGISLATIVE ASSEMBLY. [6rm MarcE 1922

(6) Are there.any restrictions in force for the visitors of these
places except the usual passport restrictions ?

(¢) Which of the routes will be most suitable for these places and what
is the approximate cost of voyage to and from these places ?

Mr. Denys Bray: (a) Yes.

() Pilgrims should be provided with individual Passports duly viséd, and,
if they contemplate landing in Egypt en route, this fact should be noted in
“the visa. Pilgrims should hold certificates of successful vaccination against
small-pox and of two inoculations with anti-cholera vaccine, They will also
be required to pass through the quarantine station at Kameran. In this.
connection I may remark that it would be convenient to the authorities in
Palestine if the pilgrims were prepared to travel in organised parties, for
which special train facilities in Palestine could be arranged.

(¢) The route recommended is vid Haifa. The cost of the journey by
sea to Haifa can be ascertained from Steamship Agencies. The cost of the
Railway journey onwards from Haifa is as follows :

. Haifa to Jerusalem, return,
First Class . . . . . . . . 430 Piastres.
Third Class . . . N . o . . 179 »

Haifa to Damascus, return.

First Class . . . . . . . . 636 Piastres.
Third Class . . . . . . ' . 460

»

The piastre here referred to is the Egyptian piastre, of which 6} go to the
rupee.

Further details with regard to health requirements are under inquiry and
further information with regard to the Holy places in Syria is expected from
the British Consul at Beirut.

The High Commissioner, Palestine, concludes his telegraphic reply to the-
inquiry addressed to him by Government as follows :

« The Tndian pilgrims will be warmly welcomed and every effort made by Local Govern-
ment to facilitate their journey here and retarn.’ .
Sir Frank Carter : Will the Government be pleased to state what are the-
Holy places of Islam ? .
(No reply was given.)

Unxsare LaND RoUTE BETWEEN MEcca AND MEDINA AND SUGGESTED STEAMER
-SERVICE For PILGRIMS. .

947. *Haji Wajih-ud-din: (a) Are the Government aware that the-
land route between Mecca and Medina is quite unsafe and uncontrollable by
the Hedjaz administration, tRe Indian pilgrims have suffered great,hard_sh!ps
and heavy losses on their journey by this route 7 .

.
Y L] # - L L]



QUESTIONS AND ANSWERS. 2748

(6) Will the Government be pleased to have any of the steamer com-
panies prepared to inaugurate a fortnightly steamer service between Jeddah
and Yambo during the pilgrimage months, at least for the convenience of
Medina pilgrims ?

Mr. Denys Bray: («) Government are aware that during the last
pilgrim season Indian pilgrims suffered great hardships owing to the depre-
dations of tribes on the road between Mecca and Medina. The road is still
closed, but the Hedjaz authorities have informed the Vice-Consul at Jeddah
that they hope to be able to make more satisfactory arrangements for the
next pilgrim season. T o~

(/) Government cannot bring compulsion to bear on Shipping Com-
panies to inaugurate such a service, but inquiries will be made whether any
Company is prepared to undertake it as a commercial venture.

Harpsuip oF HEAVY Taxes at THE Hepraz.

248. * Haji Wajih-ud-din : (a) Ave the Government aware of an im-
position of Import duty at a very high rate by the Government of Hedjaz
at the port of Janding ?

(6) Are they prepared to ap’proach the King of Hedjaz, in the interest of
Hajis and Indisn inhabitants of the Holy places, to reduce such taxes and to
alienate hardship and suffering ?

(c) Are they aware of the hardship and suffering caused by the high
prices ruling in Hedjaz as the result of such high tolls ?

Mr. Denys Bray: (a) Yes. Besides a Customs duty of 15 per cent. ad
valorem there is now a tax of 3 Turkish piastres (nominally equivalent to
7 annas) per package. As this is levied on every package irrespective of
size, pilgrims will be well advised to pack their effects in as few bundles as
possible.

(6) The Honourable Member isreferred to the answer I have just given
on Question No. 245.

(¢) Yes, in so far as the question relates to Indian pilgrims.

NUMBERS OF PILGRIMS TO JEDDAH LAST SEASON., ®

249. * Haji Wajih-ud-din: Will the Government be pleased to quote the
numbers of pilgrims who went to Jeddah during the last pilgrimage season
from the provinces of Bengal, Bombay, Madras, United Provinces and Punjab,
respectively, also the numbers embarked from Bombay: and Karachi ports,
respectively ? '

o Mr. H. Sharp: A statement showing the number of pilgrims who went
to Jeddah during the last pilgrimage from the Provinces of Bengal, Bombay,
Madras, the United Provinces and the Punjab is laid on the table.

The total number of pilgrims who embarked ffom Bombay and Karachi

was 7,377 and 38,477, respectively. .

e e ‘ . A2



2744 LEGISLATIVE ASSEMBLY. [6TE MarcH 1922.

Statement showing the number of pilgrims who went to Jeddah during the last pilgrimage
JSrom the Provinces of Bengal, Bombay, Madras, the United Provinces and the

Punjab,
Province. ﬂ?gﬂﬁ: £
Bengal ., ., . . . . . e e 1,621
Bombay . . . . R . . . . . 4,419
Madras . . 428
United Provinces . . . . . . . 967
Punjab . . . . . . . . 2,444

Portiox oF Germax IxpeEMNITY FOrR INDIA.

250. * Dr. H. 8. Gour: (1) What is the total amount of indemnity yet
paid by Germany ? - -
i2) And how has it been apportioned between the several members of

the British Commonwealth ?
(3) What portion of it has been allotted to India ?
(4) And bow much has been realized ?
(2) And how is it being spent ?

The Honourable Dr. T. B. Sapru: (1) The Government of India
have no ofhcial information on the subject, but it appears from a recent
cable of Reuter’s that the Chancellor of the Exchequer stated at question time
in the House of Commons that Great Britain had received as yet nothing
from Germany by way of indemnity.

) (2), (3;, (4) and (5). In view of the answer to (1) these questions do not
arise.

Mr. K. Ahmed: What about the Indians who were detained and im-
prisoned in Germany and some of whom died leaving their valuables ?

The Honourable Dr. T. B. S8apru: I want notice.

4
PrororTion oF InNDiaxs ix THE CADRE oF DEruTY Post MASTERS GENERAL
aND AsSISTANT DIREcTORS GENERAL AND THEIR GRIEVANCES.

251, * Mr. K. Ahmed: (1) Will the Government be pleased to state what
“proportion do Indian officers bear to the total number of appointments in the
cadre of Deputy Post Masters General and Assistant Directors General ?

(2) Will the Government be pleased to state whether it is a fact that the
above mentioned cadre represents the only body of officers in India who have
not had a ‘time-scale’ of pay sanctioned for them under .the recent
revision ? .

.
. . ]



QUESTIONS AND ANBWERS. 2745

(8) Will the Government be pleased to state in what year the present rate
of pay was sanctioned for the above mentioned cadre and whether any revision
is contemplated ?

(4) Will the Government be pleased to state whether Deputy Postmasters
General and Assistant Directors General have represented their strong griev-
ance in the matter ? If so, will the Government be pleased to state what
they propose to do to remedy the said grievance and to compensate these
officers from the 1st December, 1919, as in the case of all other services,
against loss of legitimate emoluments, admitted as both necessary and just on*
account of the abnormal rise in prices and the cost of living in recent

_years?

Colonel Sir S. D’A. Crookshank: (1) 52:6 per cent. of the appointments
of Deputy Postmasters General and Assistant Directors General are held
permanently by Indian officers,

(2) The answer is in the negative.

(3) The pay of Assistant Directors General was last revised in 1905 and
that of Deputy Postmasters General in 1996. The question of converting the
existing grades into a time-scale is under consideration.

(4) Yes. Government are considering the conversion of the graded scale
of pay into a time scale in the case of these officers.

-
Rext or Rarsixa HosTeELs For THE LEGISLATURE.

252. * Sardar Gulab Singh: What is the cost of the Raisina Hostels
for the Legislature ?

(a) Is the monthly rent for each room fixed at a certain proportion of
the outlay on it ?
(8) Is it not comparatively higher than that of the neighbouring houses
. for accommodation of the Members and the chummeries ?
(©) What part of the rent is chargeable for the furniture and the
establishment for the Hostels ?

(d) TIs any extra charge included in the said rent on account of the
additional facilities, such as public rooms and motor sheds, etc. ?

Y

Colonel Sir S. D’A. Crookshank : Cost of construction and furnishing
amounted to Rs. 18,60,000.

(2) The monthly rent of each quarter bears a direct proportion to the
total outlay on the buildings and js calculated on the floor area of the accom-
meodation.

(5) Yes, this being due to the fact that the outlay on the Hostels, which are
three storied buildings of some architectual pretensions, was considerably
greater proportionately than that on the other buildings mentioned.

(c) The total rent works out to Rs. 419 per unit of 25 square feet of floor
area. This includes Re. 55 per unit for furniture and Re. 43 per unit for
establishment.

(d) The assessed rent is calculated on all’ expenditure incurred on the
Hostels including the public roms, motor sheds, ete.

.
« ® . L]



2746 LEGISLATIVE ASSEMBLY, [6te Marcr 1922,

D1PFERENTIATION BETWEEN INDIAN AND EvunoPEan MEMBERS oF THE DELE-
GATION TO BRITISH GUiaNA IN THE MATTER OF ALLOWANCES AND
EnmoLuMENTS,

" 253. * Mr. K. B. L. Agnihotri : Will the Government be pleased to
state :—

{a) Whether the allowances and emoluments to the Indian Members of
the Delegation to British Guiana were fixed at less amount than those of
_the European Members ?

(6) Did the Indian Members object to the differentiation in theallowances
and make any representations on that point ?

_ (¢) Have the allowances of the Indian Members since been broughtin
line with those of the European Members ?

(d) What was the reason for the differentiation in allowances and who
was responsible for it ?

Mr. J. Hullah: (¢) The emoluments sanctioned for the official and
non-official members of the deputation to British Guiana are as follows :

One official member (Mr. G. F. Keatinge, C.LLE.,, 1.C.S., Director of
Agriculture, Bombay) :

(a) Rs. 2,650 or £177 a month. As Mr. Keatinge’s pension
amounting to £834 per month is held in abeyance, his emolu-
ments under this head amount to £93% a month.

(8) Actual travelling expenses by road and rail.

(c) First class return passage.
(d) £2 daily shore allowance while in British Guiana.

Two non-official members (Dewan Bahadur Kesava Pillai and Mr. V. N,
Tewari, M.A.) :

(@) A consolidated honorarium of £100 a month.
(8) The same as official member.

(¢) The same as official member.

(@) £2 daily shore allowance while in London.

Terms (e}, (4) and (c) were clearly laid down in the letter in which the
two non-official members were invited to serve on the deputation, and are
considerably in excess of those suggested when the deputation was first
proposed. After definitely accepting therp, Dewan Bahadur Kesava Pillai
asked for permission to take with him at the public expense his son, a private
secretary, a clerk, two servants and a cook, and for the concession of a
reserved cabin and compartment and for an outfit allowance of £125. He
further applied for an enhanced honorarium as President of thé deputation.
Government were unable to sanction the additional expenditure for whiche
no budget provision existed. But after prolonged correspondence, in view of
the state of the Dewan Bahadur’s health, they agreed that he should be
accompanied by his son, and that Government should be responsible for his
son’s first class passage. He Was in a nursing home in London for some
days and Government have also undertaken to pay doctor’s and nursing bills.

. t
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QUEBTIONS AND ANSWERS. 2747

If the pension of Mr. Keatinge, which cannot be reckoned as part of the
-emoluments for this mission, is deducted, it is clear that the terms granted
to the Indian members are not inferior to those paid to their European
colleague.

() Yes.

(¢) No. It will be seen from the answer to part (a) that the treat-
ment accorded to the European member was not more favourable than
that accorded to the Indian members.

-

(?) The terms, which, as has been explained, do not adversely affect the
Indian members, were approved by the Standing Finance Committee, and
“sanctioned by the Legislative Assembly.

STANDARD OF ALLOWANCES To DELEGATES GOING OVERSEAS.

254. * Mr, K. B. L. Agnihotri: (a) Is it a fact that there is no definite
standard of allowances and emoluments applicable to all delegates going
overseas 7

(6) Are the Chairmen “of such delegations given any special allowance ?
If so, how much ?

(e) If there is no fixed definite standard of allowances and emoluments,
what procedure does the Government usnally adopt in fixing such allowances ?

The Honourable Sir William Vincent : (a) Yes.

- (6) The Chairman as a rule receives a monthly honorarium, and various
subsistence and other allowances fixed with reference to his position, the
nature of the mission and the countries to be visited.

(¢) Allowances and emoluments have been fixed in each case with refer-
-ence to the special circumstances of the delegation, in consultation with the
Secretary of State.

Insustice ofF Mgr. Maxiuar’s DeportatioN ProM Fui, NEw ZEALAND AND
CeyLon.

255. *Mr. K. B. L. Agnihotri: (a) Is it a fact that Mr. Manilal of
Fiji was not enrolled or allowed to practise as a lawyer in New Zealand and
Ceylon and was he required to leave those islands as an undesirable person ?

(6) Did the Government. of India make any representation to those
Governments for this action taken against an Indian British subject ?

(¢) If not, why not 7

(d) Will the Government be ,pleased to say if any independent inquiry
-was made by the Government of India into the matter ?

(¢) Had the Government of India any hand in his deportation from
Fiji, New Zealand or Ceylon ?

(f) Will the Government be pleased to lay on the table the correspond-
‘%ence that may have passed, through the Secretary of State or otherwise,
between the Fiji, New Zealand or Ceylon Governments and the Government
of India on this subject ?

Mr. J. Hullah: (a) Government have noticed statements to this effect
in the public press. Mx. Manilal appears to have left New Zealand of his

.
« ® .
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2748 LEGISLATIVE ASSEMBLY. [6TE MarcE 1922.

own accord. As regards Ceylon, the Government of India understand that
he requested permission of the Ceylon Government to visit the island for a
few weeks only, but when it appeared that he did not intend to carry out
the condition on which he had been allowed to land, he was served with a
notice to quit the colony.

(00 The Government of India have made no representations to the
Governments of New Zealand and Ceylon regarding Mr. Manilal.

(¢) The reports received about Mr. Manilal’s career in Mauritius and

* Fiji were not such as to justify Government in taking the initiative in

interfering on his behalf. Moreover, they have received no requests for help
either from Mr. Manilal himself or from anybody else on his behalf.

(d) and (¢). No.

(/) The papers regarding the externment of Mr. Manilal from certain
parts of Fiji were published in Commerce Department Resolution No. 4918,
dated the 5th August, 1920. As regards New Zealand and Ceylon, the
correspondence which the Government of India possess relates to an inquiry
as to the date of Mr. Manilal’s return to India and a report on his stay in
Ceylon. Government do not propose to lay these papers on the table.

GOVERNMENT AcTioN AGAINST Nox-Co-OPERATORS.

256. * Mr. G. Bridge: (a) Will the Government be pleased to state
whether the atrocities committed by the non-co-operators at Chauri Chaura,
were cabled Home with the same celerity as the news of Mr. Gandhi’s suspen-
sion of Civil Disobedience ?

() Will the Government be pleased to state what, if any, steps are
being taken to protect the loyal staff of the East Indian Railway from
picketing, assault and intimidation ?

(¢) Will Government be pleased to state if it is prepared to declare
illegal the mock courts of justice set up in opposition to Government in the
Mofussil or elsewhere ?

The Honourable Sir William Vincent: (2} The first news of the
tragedy at Chauri Chaura, which took place on Saturday, the 4th February,
was received by the Government of India about 6 p.r., on Sunday, the 5th,
by telegraph from the Government of the United Provinces. The telegram
was repeated without any delay the same evening to the Secretary of State.

(5) Troops are stationed at most of the important stations along the line
and their duty is to guard the stations to prevent sabotageand to see that loyal
workers are not intimidated.

{¢) While the substitution of arbitration by private bodies or persons for
litigation in the ordinary courts is in itself not only a reasonable but a desirable
principle, there can be no doubt that the so-called non-co-operation courts are
acting illegally whenever they assume jurisdiction by means of force or intimi-
dation over persons who are unwilling to submit to them or when they emplo
such means to compel the attendance of persons for any object. The Locjl
Governments, upon whom rests the duty of setting the law in motion against
such courts when they conmsider it desirable, are well aware of this fact.
Several instances have occurred of legal proceedings being taken against
persons who have illegally arrogated to themselves.the functions of °a court of

o Justice. .



QUESTIONS AND ANBWERS. 2749

Eurorean SErvice LEave Ruues For THe Master aNp OFriciarn Rereree

ofF THE Carcurra Hiee Court.

257. *Mr. K. Ahmed: (z) Is it a fact that the Civil Service Rules do
not mention the office of the Master and Official Referee of the Caleutta

High Court as one of the officials who are entitled to European Service Rules

of leave and pension similar to officials of High Courts of Bombay and other
places ?

(6) TIs it a fact that a reference was made regarding the subject by the

Calcutta High Court and no step has been hitherto taken ?

.. {c) Do Government propose to make it a rule that there should be no such
distinction so as to affect any member of the English Bar (Barrister-at-Law)
in such position ? ?

The Honourable 3ir William Vincent : There are no European Service
pension rules. The reference from the Caleutta High Court referred to by
the Honourable Member is presumably a reference received in April, 1921, in
which it was suggested that the orders in Article 404A of the Civil Service
Regulations should be applied to this appointment. Asa preliminary to the
consideration of that proposal it was decided to apply the provisions of Article
349A to the appointment and this was done in July, 1921. This means that
the pension terms in Article 47+A now apply to the appointment.

Local Governments have been consulted on the question of whether the
provisions of Article 404A should apply to similar appointments in other
provinces, and some replies are still outstanding.

2. The old European Service leave rules did not a.ppljr to incumbents of

this appointment. Those rules have now been replaced by the Fundamental
Rules issued under section 96B of the Government of India Act. Those rules
include special and ordinary leave rules. The question as to the conditions
which should govern admission to’ the special leave rulesis now under the
consideration of the Government of India. Under Fundamental Rule 75 the
conditions will ultimately have to be prescribed by the Secretary of State in

Council. -

Mr. K. Ahmed: Has the Government taken any step to send a reminder
to the Secretary of State or consider it further ?

The Honourable Sir William Vincent: There is no question of

sending a reminder to the Secretary of State, because we have not yet
received replies from all Local Governments.

Mr. K. Ahmed : Will the Government of India expedite the matter and
settle it one way or the other? ° .

The Honourable Sir William Vincent: We will do what we can to
expedite the matter,

[ ]
CraiMm oF THE MasTErR AXD OFFIcIAL REFEREE FoRrR APPOINTMENTS IN THE.

Cavrcurra Higa Courr,

258. * Mr. 8. M. Zahid Ali Subzposh : oa) Is it a fact that in all the
appointmeénts made in the Honourable High Court of Calcutta, ‘the claim of
the %f[asiger and the Officifl Referee has not been hitherto considered at all ? -

L]
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() Do Government propose to consider the claim of the Master and
‘Official Referee of Calcutta High Court, when any future appointment of a
Judge in that Court is made ?

The Honourable Sir William Vincent: (2) and (§). Appointments of
Judges to the Caleutta High Court have been made in the past and will be
made in the future after a consideration of the claims of all available persons
for the appointments. Government are not aware that the Master and

‘Official Referee in Calcutta has any special claims for appointment to the
* Bench of the Court.

Mr. K. Ahmed: Is it not a fact that Mr. Justice Ridley of the High

Court of Justice in England had been elevated to the post of Judge from the’
post of Master in the Chamber there ?

The Honourable Sir William Vincent : That is not a point on which
the Government of India have any official information.

Mr. K. Ahmed: Is it not a fact that Mr. Kajiji (now the Honourable
Mr. Justice Kajiji) has also been on the Bombay Bench ?

The Honourable Sir William Vincent: I believe that is a fact.

UNSTARRED QUESTIONS AND ANSWERS.

Mivitary Rawxk 1y Orricial, CORRESPONDENCE OF EX-TEMPORARY OFFICERS
ofF THE Ixpiax MEebpicar SERVICE.

275. Lala Girflharilal Agarwala: 1. () How many ez-temporary
officers of the Indian Medical Service have been allowed to retain their military
rank and how many of them had served in the last Enropean War?

(8) Are such officers entitled to be addressed by such rank in official
correspondence ; if not, why not ?

2. In case ez-temporary officers of the Indian Medical Service are not
entitled to be addressed by their military rank in official corresponience, how
do the Government secure to such officers the retention of their military ranks
for services during the Great War?

3. Will the Government be pleased to remove the anomaly, if any, by
directing that ez-temporary officers of the Indian Medical Service who have
been allowed to retain their rank should always be addressed by such rank in
official correspondence ?

Sir Godfrey Fell: 1. (2) The Government of India consider that the
time and trouble involved in collecting this Information would not be justified
by the result. The names of all temporary officers who are permitted to
retain their military rank are notified in the Gazette of India.

(6) The attention of the Honourable Member is invited to part 1 (a) of

the reply given on the 23rd January last to Dr. Nand Lal’s unstarred Ques-
tion No. 214,

2. Such officers may make use of their military rank unofficially or
socially. <

8. The Government of India are not prepared to revise the orders which

. they have issued on this subject. )

el .
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AxmouNT oF Princrrat oF War Loaxs.

276. Raja Suraj Baksh Singh: Will the Government be !pleased to
state the amount of Principal of the War Loans that the Government has

hitherto had to repay (1) in cash and (2) by conversion ?

The Honourable Sir Malcolm Hailey: Up to the end of December,
1921, the total amounts of War Bonds repaid in cash and by conversion are
approximately 18,34 lakhs and 30,63 lakhs, respectively.

NUMBERING OF LEGISLATIVE AcTS OF THE PROVINCES.

+ 277. Raja Suraj Baksh Singh: Will the Government be pleased to
state if the numbering of the Legislative Acts of the provinces is entirely in
the hands of the Local Governments independently of the Government of
India ? ’

The Hon urable Dr. T. B. Sapru: Yes.

Posirion 18 THE INDIax  CIvIL SERVICE OF PERSONS APPOINTED UNDER
SecTioN 99 oF GOVERNMENT oF Ixpra Acr.

278. Rai Bahadur P. V. Srinivasa Rao: Will the Government be
pleased to state whether a person appointed to an office in the Indian Civil
Service under section 99 of the Government of India Act would be treated as
a member of the Indian Civil Service within the meaning of sub-section (4)
of section 101 of the said Act.

The Honourable Sir William Vincent: Persons appointed to an office
in the Indian Civil Service in pursuance of rules made under section 99 (2)
of the Act are not admitted to that service. They are not therefore members
of that service within the meaning of clause () of sub-section 3) and sub-
section (4) of section 101 of the Act. These observations do not apply to
persons appointed under section 97.

ExrEnses at ErkcTioN oF MEMBERS OF INDIAN LEGISLATURE.

279. Maulvi Abdur Rahman: Will the Government be pleased to lay
on the table a statement showing the expenses incarred by the Members of
the Council of State and that of the Legislative Assembly in the last General
Election mentioning the names of the Members with their Constituency in

every case ?

The Honourable Dr. T. B. Sapru: In pursuance of rule 17 (4) of the
Electoral Rules for both Chambers df the Indian Legislature, records have
been prepared and are maintained in the Legislative Department showing the
names, constituencies and election expenses of all candidates at every election
to either Chamber. These records are open to public inspection and the
Hgnourable Member may, if he so desires, see them at any time during office

hours.

HARDSHIPS OF POOR AGRICULTURISTS OWING TO RISE IN Rarrnway FrrreaT.

L)
280. Maulvi Abdur Rahman: Is the Government aware of the fact
that owing to unusual rise it the railway freight, import and export of plants,
« ? : ) -
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grafts, seeds, manures and other agricultural materials from one place to the
other have become prohibitive to the utmost inconvenience of the poor agricul-
turists and the farmers ? If so, will the Government be pleased to take some
measure for the relief of the poor agriculturists ?

Mr. J. Hullah: Plants, shrubs and perishable seeds when carried by
passenger train are treated as parcels, the rates for which have been increased
by 25 per cent. since the 1st February, 1921. This increase affects all goods
carried as parcels. Government have received no complaints that the
enhanced rates are prohibitive in respect of the articles named. As regards .
articles carried by goods train, Railways are authorised to vary their rates
between certain specified maxima and minima and the sanction of the
Government of India is not vequired to any changes within these limits.
There has been no increase in the maximum rates chargeable for the carriage
of plants, seeds or other agricultural produce by goods train, mor have
Government received any complaints to the effect that the rates at present
charged for such commodities on the different Railways is excessive. A
representation from the Government of Madras regarding the rates for
manures is under consideration in consultation with the Madras and Southern
Mahratta Railway. Government will, however, be glad to investigate any
specific increases in rates for the articles named which the Honourable
Member may bring particularly to notice. _

CorrEsPoNDENCE RE SUPPRESSION oOF NoN-Co-OperaTioN axD KHILAFAT
MovEMENTS.

251, Maulvi Abdur Rahman : Will the Government be pleased to lay
on the table copies of all the correspondence that passed between the India
Government and the Provincial Governments for suppressing the Non-co-
operation and the Khilafat movements by repression or otherwise ?

The Honourable Sir William Vincent : Government are not prepared
to lay the correspondence on the table.

Daxcer To Dera Ismatn Kuax rrod Erostons orF tae River INDus.

282. Khan Bahadur Abdul Rahim : (1) Has the attention of Govern-
ment been called to the erosions of the river Indus threatening to engulf
the Military Cantonment and the flourishing town of Dera Ismail Khan,
with a population of over 33,000, which is the centre of Powinda trade with
Khorasan, and is the Headquarters of the District of the Waziristan
Residency and of the Brigadier-General Commanding the N.-W. F.
Force ? - .

(2) Did the people —Raises, Members of District Board and Mnnicipal
Committee and other leading men—approach successive Honourable the
Chief Commissioners on their several visits to the place with prayers that
protective works be erected, and, if so, with what result ? N

(3) Will Government be pleased to ascertain what the value of the
immoveable property, consisting of Military lines and Magampes,‘ Offices,
Bungalows, Police Quarterg and Stations, Courts, Civil Offices, Jail, Treasury,
Hospitals, Houses, Shops, Roads, Lawns, Churches, Mosques, Temples, Town
Hall, School, Factories, Wells, etc., which is m danger by gettu.lg E.leta.lled

* L]
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schedule prepared ? What is th- amount of Income-tax and Super-tax
assessed on the towns-people and of the Octroi and other Municipal Income
yearly ?

(4) Isita fact that a special oicer was deputed some years back to
report on the action of the river, and did he submit a report and project for
protective works with an estimate of cost, and, if so, what action was taken by
‘Government thereon ?

(3) Isita fact that the river since then has come perilously near the
Cantonment, where new lines for the iroops at a cost of several lakhs of
rupees are under construction ? :

+ Colonel Sir S. D’A. Crookshank: The Government of India have no
information as to the erosion of the Indus in the vicinity of Dera Ismail
Khan beyond that contained in the reply given by the Honourable Mr. Sarma
to a question on the same subject asked by the Honourable Mr. Sachchida-
nanda Sinha in the Indian Legislative Council on the 16th September, 1920.
The local Administration is, however. being asked to supply a further report
on the condition of the river, on receipt of which a reply to his question will
be transmitted to the Honourable Member.

DATE FROM WHICH PERCENTAGE INCREASE 0N SALARY WAS DRAWK IN THE
Orrict oF THE Dirrcror GExerar, Ixpiaxy Menrcar Servick

283. Rai Bahadur Bakshi Sohan Lal: Is it a fact that the ministerial
establishments of all the Attached and Subordinate Offices to the Government,
of India and Army Headquarters Branches were granted the general sanction-
ed percentage increase on the salary drawn on Ist April, 19207 If so, will
the Government please state why was it granted to the ministerial establish-
ment of the office of the Director General, Indian Medical Service, on the
salary drawn by them on 1st July, 19207

Mr. H. Sharp: The answer to the first yart of the question is in the
affirmative so far as the Army Head Quarters offices are concerned.  Inform-
ation is being collected from other Departments in regard to attached and
subordinate offices. The smswer to the second part of the question is that
the orders sanctioning with effect from 1st April, 1920, the grant of percentage
increases of salary to the ministerial establishment of the off:ce of the Director
General, Indian Medical Service, wére issued in July, 1920, and it was con-
sidered by the Director General. Indian Medieal Service, that for the purpose
of calculating the percentage increases to be granted it would be suitable and
fair to take the salary drawn on the 1st July, 1920.

Revisiony oF Pay 1y TuE Dirkcror Gexgrarn, INpriax Mepican ServVIcE's

OFFICE.
L1

284. Rai Bahadur Bakshi Sohan Lal: With reference to the answer *
Ziven by Mr. Sharp in the Legislative Assembly on 10th January, 1922, to
my unstarred Question No. 41, will the Government be pleased to lay on the
table a statement showing the names of men affected under the heads (a), (6)

[ ]

*® Vide Legislajive Assembly Debates, Volume II, page 1394,
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and (c), respectively, and state why full increase was not granted to the
members whose cases do not fall under any of the above heads?

Mr, H, Sharp: All members of the office of the Director General, Indian
Medical Service, who did not receive the full percentage incr ase, fall under
one or other of the classes mentioned in my reply {0 the Honourable Member’s
previous question on the 1(:th Janvary, 1922. The Government of India see
no reason for entering into details such as the names of members affected
under the various classes.

The Honourable Sir William Vincent {Home Member} : Sir, I have been
asked by the Honourable Sir Malcolm Hailey to make an apology to the House
on his behalf to-day. He wastaking, — what all Members of the’Asseml,\]y wilk
readily recognise was much needed—a week end holiday away from Delhi and
unfortunately missed connection comewhere on Lis return journey. He will
however arrive by mid-day and he has telegraphed to me asking me to
apologise to the House on his behalf for his absence.

Further, Sir, I alco wish to mention that I have received a Message from
His Excellency which, on bebalf of my Honourable Colleague, I will make
over to you, if I may, for communication to the House.

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR
GENERAL.
Mr. President: I have received the following Message from His Excel-
" lency the Governor General :

¢ In pursuance of the provisions of sub-section (3) of section 67-4 of the
Government of India Act, I hereby direct that the heads of expenditure speci-
fied in that sub-section shall be open to discussion by the Legislative Assem-
bly when the Financial Statement is under consideration.

(8d4.; READING,
Governor General.’

TIME-LIMIT FOR SPEECHES IN BT}DGET DEBATE.

Mr. President : Under rule 46, I apppint twenty minutes as the time-limit.
for speeches on this day.

GENERAL DISCUSSION ON THE BUDGET.

L]
FirsT STAGE.

Mr. Harchandrai Vishindas (Sind : Non-Muhammadan Rural) : While
regretting the dbsence of the Honourable the Finance Member, I must say that
itis impossible to withhold our meed of admiration from the excellent manneg
of his presentment of the Financial Statement in the midst of the most arduous
difficulties that he had to contend with in this most disastrous year; and-it is
also our bounden duty to record our semse of appreciation of the courageous
manner in which, according o his own lights of course, he has takgn the bull
by the horns and suggested what he himself feels,to be a distasteful and
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unpopular measure of extra taxation. But while, Sir, I make these remarks,
I have exhausted the bright side of the picture. I must inform you, that
it would be impossible for the major portion of the Assembly, if I understand
correctly, to accept the crushing burden of taxation that is proposed to be
imposea under the present Budget. Now, salt is taxed ; cloth is taxed ; matches
are taxed ; kerosene oil is taxed ; post is taxed and railway fares are increased.
All these are items which directly affect the poor. Members will remember
that last year when we accepted this heavy taxation, it was ‘with the object
of making the path smooth for Government in the first vear of our
existence. But, at the same time, I think it was the understanding of almost
every elected Member that this burden would not be repeated next vear,—and
4hat was the keynote of the proposal that the fresh taxation should be only
for one vear and, if it was intended to be repeated, a fresh Act would have.
to be palssed. That being so, it was the sense of the country that the end of
the tether had been reached by shouldering those burdens of last year’s tax-
ation. The result of accepting the fresh taxes that are now proposed’
would be the starvation and ruin of the country, especially of the poor people.
I think, Sir, it is recognized that in every scheme of taxation it should
be borne in mind that the poorest should be as much exempted and
kept apart as possible, and especially the pooy of this country, who are living
from hand to mouth, who only enjoy one meal a day. Therefore, I record
my strong dissent against these taxes, —taxes on salt, taxes on cloth, kerosene,
matches, and machinery, increase of postage and Railway fares. Now it has been
suggested in the Financial Statement of the Honowrable the Finance Member
that as salt will cost only three annas per head in the year, it will not be felt ;
but it is forgotten that it is not the question of salt alone, but when vou
combine salt with kerosene oil, and matches which are required by the pefiple
for lighting purposes, and cloth which is a great necessity for covering the
body and will be affected by excise duty, all these things put together do
constitute a very heavy burden on the poor. Now, I will not trouble the
House with any consideration of other items, namely, post which might not
be a necessity of the poor, or machinery, or railway fares. It might be said
that railway fares would be borne by such people as can travel, and only such
people should travel as have the means. However, so far as machinery is
concerned, its taxation will affect the development of industries and commerce,
and is therefore objectionable. I do mnot propose to touch the taxation on
liquors or other classes of luxuries as such taxation is a perfectly legitimate
source of revenue., W hilst on this subject, we might accept all the conditions
prevailing in the country which have been assigned by the Finance Member as
causing this unfortunate state of things, namely, the general world depression
in trade, the loss by exchange, the losses in our commercial departments like the-
railways, posts and telegraphs, and the heavy working expenses. But whilst
admitting all these things, what does 1t come to? I am strongly of the opinion
that, in spite of all that has been urged in the Budget speech of the Hon-
ourable Finance Member, there is great room for the curtailment of expenses,
Now I may revert to the propriety of taxing the _poor man in the manner I
have detailed. 'What has been the poor man’s capacity during the last five years?-
Surely it has been diminishing by degrees, and you can very easily realize this
from the fact that the purchasing power of the rupee has also greatly dimin-
ished ; and then you have to take into consideratian the fact that people have
not to pay merely the Central Government’s taxes, but also to pay the-
‘Provincial taxes, and, in addition, to pay municipal taxes. When all” these-
. [ J - -
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factors are taken into consideration, a very strong case is made out for
-opposing the whole scheme of taxation, or at least the major portion of it that
I have referred to, that is proposed. Then, there is also another consideration.
While you are raising, for instance, the customs duties, care should be taken to
ascertain whether this will not recoil the -other way, as has been pointed out
in several instances in the Finance Member’s speech. When you are imposing
fresh taxation on an article, you must be careful to see that it will not result
in the diminished import of that article and thereby not give you

any advantage but only give you the disadvantage of having higher |,

taxes but less revenue—what in technical language is called the law
of diminishing returns. I am afraid that, although the Honourable
the Finance Member has taken in this connection an optimistic view, he will
-experience in the end that this doctrine will work out, and in several cases
expectations that are now beng formed in the Financial Statement will
not be realized; on the contrary, he will find that he has committed
a mijstake in imposing taxes upon those particular articles. Now where is
this process going on to from vear to year? Therefore, the only alterna-
tive that we can resort to isa very sweeping curlailment in expenditure,
both civil and military, Now while it has been suggested that curtailment
in civil expenditure is possible, it is at the same time said that the scope there
is very limited, because civil expenditure extends only to 20 crores, and, even
if you reduce it by 10 per cent, vou will be making a siving of only 2
crores, but, if curtailment in civil expenditure is possible, why should it not be
admitted that on the military side of the expenditure also it is possible?
TUnfortunately, from time to time, year in and year out, in spite of our repeated
protests which date so far back as 20, 30 or 40 years, a definite #on possumus
has been offered by Government to any retrenchment or economy in military
expenditure. Well, wp to now Government have been able, have succeeded
in offering a strowg bavrier to any suggestions for retrenchmenst, but I
think now the time has arrived when that policy ought t» be entirely
changed.

I have very strong reasons for urging that there is no ocecasion for the
-country to incur the military expenditure that the Government is incurring,
Before the war, there was some necessity for the maintenance of a large army.
We know that there was the constant menace of foreign aggression. The
Russian bogey always stared us in the face, and the people, willingly or
unwillingly, submitted to being heavily taxed in order to secure the safety of
the country. But that Russian bogey does not exist now. Then we have
the Waziristan question, and although the operations in Waziristan do not
cover the whole field of military expenditure, I think the best course is to
leave Waziristan alone. I do not think that experience has taught us that
we gain anything at all by the pursuance of this ¢ Forward policy’. This
is very old history. I have some recollection of the second Afghan War
in 1878. At the conclusion of the war, the Government were only too
-anxious t» get rid of the whole business of meddling with Afghanistan.
“They wanted to drop it like » hot potato because their hands were burniftg,
-and several schemes were broached to ‘scuttle out of Afghanistan’, as the
phrase then went. And after all, they were providentially able to get hold
~of Amir Abdur Rahman t® take over Afghanistan from them. And that
:has always been the result at which this forward policy hasarrived, and

g .
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it ought to be abandoned for ever and the heavy military expenditure incurred
thereon saved. I do not think it is justifiable to retain Waziristan or to
«carry on any operations in Waziristan, because the gain is very little and
the cost is so heavy. I dare say the Members of this House, or a large
part of them, must have read the excellent article which recently
appeared in the Times of India’, which gave very cogent reasons—with
which I entirely agree—for the abandonment of Waziristan altogether.
In the days of Lord Ripon,after the second Afghan War, a non-forward
. policy was adopted, and it led to peace and prosperity. Then, unfortunately,
Lord Curzon introduced the policy of placating the tribes by subsidies and this
rebounded upon us with disastrous consequences during the recent Afghan
War. All these things indicate that this forward policy should be abandoned
~ altogether and that we should confine our activities within the limits of our
own frontier. We have already got sufficient internal commitments and
matters to occupy our attention and it cannot pay to multiply our obligations
by going outside our frontiers.

There is another factor which has also contributed for a long time to this
heavy military expenditure and that is the amalgamation of British with
Indian troops after the mutiny of 1857. I will advert to that point later on
and will now quote some figures to show how enormously our expenditure on

¢ the military side bas increased. In 1899-1900, out of a total revenue of
89°760 crores, military expenditure amounted to 15-375 crores. Asagainst that,
in 1919, out of a revenue ofi86°324 crores, the military expenditure was 44-480,
So that, while the net increase in revenue was 46 odd crores, or 117 per cent.,
the increase in military expenditure was 29 crores or 190 per cent. Now, if
we consider the ratio of military expenditure to revenue, we find that in
1899-1900, it was 38:66 per cent.: whereas in 1919-20, it was 5152 per
.cent, Thisshows that the ratio has also been steadily increasing. Now, let
us take the ratio of military expenditure to net taxation and we get
these figures. In 1899-1900, military expenditure was 15°376 crores, while
taxation was 18'174 crores, the resulting ratio being 84'60. In 1919-20,
military expenditure was 44°480 crores and taxation was 40 crores, and the
ratio was 108'15 per cent. This shows that in the last-mentioned year, the
whole of the taxation and something more was absorbed in military expendi-
ture. Then, Sir, if we calculate the ratio of military expenditure to all other
sources of net Imperial revenue save taxation, which amounts to 45-461 crores,
it works out to 93 per cent. Thus, this Octopus of military expenditure
has been eating away our very vitals. While, as I have shown, in
1899-1900, military expenditure was 15 crores, it rose in 1919-20 to 4%
«crores. Last year, it was no less than 62 odd crores, besides the Waziristan
and Demobilization charges, and thig year also it is about the same. Now,
in view of the fact, to which I have referred, that the Russian bogey and
the consequent fear of foreign aggression no longer exists, there is no justifica-
tion for the maintenance of a huge army at a ruinous cost at the expense
‘of the poor of this country. It might, however, be said that this is merely
destructive criticism and I might be asked why I do not put forward cons-
tructive proposals as to the directions in which this military expenditure
can be reduced. Such a criticism might be justified if I stopped here and
did not go on to formulate some constructive propgsals. Well, Sir, I have
some constractive proposals to make and the first relates to the fact that
the cost of the British soldiewis five times as much as that of the Indian

s ® e
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soldier. At one time, the expense of maintaining seven Indian soldiers was
the same as the expense of three British soldiers. i:a.ter, the cost of maintain-
ing one British soldier was equal to that for four Indian soldiers, and now one
British soldier costs as much as five Indian soldiers. I will refer you, Sir,
to page 15 of the Nilitary Estimates in corroboration of this, from which it
will be seen that 65,000 odd British soldiers cost altogether 10°18 ecrores;
whereas 185,000 Indian soldiers cost altogether only 5 crores. And those
figures work out the cost of one British soldier as equal to the cost of five
Indian soldiers. Indianize the Army and you effect an enormous saving.

Then, Sir, a good deal of leakage and embezzlement takes place in the
Supply and Transport Departments. Unfortunately, whatever may besaid
from the Treasury Benches to-day, the experience of Members is that there is no-
proper supervision and control over the contract system., It has come out in
several cases—1 cannot lay my handsat the moment on a particular case—that,
whereas a contract of the Civil Department costs Re. 1, for the Military
Department a contract for the same staff and quantity cost 5 times as much, if
not more in some cases, I do not mean to say in all cases. This is a great eating-
away Department, the Supply and Transport Department, and that requires
special control and special check. There are now pending six cases of frauds and
embezzlements in this Department and one of them is in my city of Karachi.
A whole wagonfull of Military stores was found at Kotri or somewhere and
nobody knew to whom it belonged., Eventually, it appeared that it had
come from Quetta and a criminal case in that connection has been going on.
Therefore, I submit that a very strong case has been made out for curtailing
Military expenditure. The pruning knife should be ruthlessly applied to
military expenditure. There is also another reason to which I made a passing
reference before. One of the causes of this heavy burden has been the:
original amalgamation of the British Army with the Indian Army. That
happened after the Mutiny. After the Mutiny, when the East India Company
made over the administration to the Crown, the British Army was amalega-
mated with the Indian Army. In this connection, the late Mr. Fawcett,
whom we all know as being a special advocate for India and always

describedas ‘Member for India’ in the House of Commons, made this
remark :

-

¢ A few years after the abolition of the East India Company what is known as the
Army Amalgamation Scheme was carried out in direct opposition to the advice of the most
experienced Indian statesmen. India was, as it were, bound hand and foot to our own
costly system of Army administration, without any regard apparently to the fact that the
various schemes of organisation which may be perfectly suited to a country so wealthy as
England may be altogether unsuited to a country so poor as India . y

. s w

Then there was a Commission appointed during Lord Ripon’s time, the
Simla Commission, which fixed the proportion of British troops to Indian
troops, at 60,000 to 120,000. But soon after, when Lord Randolph Churchill
became the Secretary of State for India, suddenly he raised the strength by
10,000 British troops and 20,000 Indian troops respectively. For what
reason? For no earthly reason at all. On the contrary, the result of that
was that with this large g;)rce an aggressive invasion of Burma took place,

Mr. President: I must ask the Honourable Member to bring his remarks
“to a’close.

L
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“

Mr. Harchandrai Vishindas: All right, Sir. I am mnot going into
any other points, as I must finish. There is one point, however, which I
must mention. So far as the Railway expenditure is concerned, I support
the recommendation of the Committee that Railway finance should be self-
contained, because any saving in Railway expense is always utilised for
expenditure which would not be the case if Railway finance was self-contained
and whatever is saved would be utilised for Railway purposes altogether.
With these few remarks, I bring my observations to a close.

Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : Sir, I gladly associate myself with the remarks made by my friend,
Mr. Vishindas, about the excellent manner in which this most depressing
Budget had been presented to us by the Honourable the Finance Member. Sir,
I may mention that I was so carried away by his eloquence that even I was
forced to cheer him and that at a wrong point. (Laughter.) Sir, while this
Budget has been described as a distasteful Budget, and all sorts of adjectives
have been used which I am afraid to enumerate here, I consider it as an
eye-opener Budget. Sir, we have been told that we have been put on the road
to Swaraj, and it is quite true that we have been put on the road to Swaraj.
But, Sir, we are asked to run a race hampered by many obstacles. Ifisan
obstacle race we are asked to run with tight-fitting clothes, pressing us at the

neck, pressing at the chest and with very nice boots, but too pointed for the
naked Indian feet.

In the first place, Sir, I have to thank you on behalf of the Party for
allotting us a corner. (Laughter) We had hoped that you would have allotted
us the front fair Opposition, but, with the true instinct you have, you have
rightly allotted a side, for under the constitution as it stands, we cannot
deliver the frontal attacks on the Budget but we can only give side-thrusts.
‘We had asked for an opportunity for a frontal attack, but His Excellency
the Viceroy and Governor General, ex-Lord Chief Justice as he is, has taken
refuge behind the opinion of the Law Officers of the Crown. So, having
missed that opportunity, you have truly gauged the situation and given us
this position, so that we may content ourselves with side-thrusts which perhaps
may be more effective than frontal attacks. (Laughter.) I said this Budget is
an eye-opener. Sir, it has opened the eyes of every thinking Indian, nay it has
opened the eyes of every thinking Englishman in the country. I wasglad to see
the informing, the instructive, articles in the ¢ Statesman ’, no friend of India.
(Laughter.) In the ¢ Times of India’, which we have always associated with
the sober-minded Englishmen in this country (Hear, hear), the criticism
was most delicions and most encouraging and most instructive. Sir, I
said it has opened the eyes, and I am thankful to the Government
of India for the very frank Budget %hich they bave presented to the country.
Early in our career it is but right that we should know, and the whole civilised
world should know, what an obstacle race this infant Parliament is asked to
take at its start. Let us face a few facts. In the year 1919-20,in March 1920,
our revenue, our Central revenue, was 88 crores, and our expenditure that year
-whs somewhere about 109 crores. If you take the figures, Lear after year,
you find that the Finance Department in the last few years have been over-
estimating the revenue and under-estimating the expenditare. We, as
householders, in our household finance, would be #ting foolishly, with great
folly indeed, if we were to over-estimate our income and under-estimate our
annual expenditure, But, Sir, when the Government of a large country like
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this over-estimate their revenue and under-estimate their expenditure, it is not
only folly, but it is criminal folly.

Sir, what has happened ? In the year 1919-1920, they budgeted for a
revenue of U6 crores ; they actually got 83 crores. I will leave aside the
phenomenal year of 1920-21 which, by the beautiful exchange operations,
produced phenomenal trade results in the country. In the year 1921-22, they
budgeted for a revenue of 1284 crores and actually got 108 crores. So
also, Sir, they are budgeting this year for an ordinary revenue of 110} -
crores, to which they expect toadd 6 crores by raising the railway rates
by executive action, and, therefore, they expect to get a revenue of
116} crores. If you go to the expenditure, you will find that, whereas they
budgeted for an expenditure of 106 crores in the year 1919-20, the actual
expenditure was 10901 crores. In the year 1920-21, they budgeted for an
expenditure of 1298 crores, and the actual expenditure was 1616 crores.
In the year 1921-22, they budgeted for an expenditure of 127-5 crores and the
actual expenditure is 142 crores. So that, Sir, this process of under-estimating
the expenditure and over-estimating the revenue, has landed us in extravagance.
You can quite easily conceive how, when fresh proposals for expenditure
come up, whether it he by way of revision of pay or by way of fresh
expenditure, when you think of your budgeted revenue and when you find
you are getting so much, you will be tempted to sanction that expenditure ;
whereas, if you had rightly estimated your revenue, as you ought to have
done, fresh expenditure would not have been sanctioned light-heartedly, as it
has been within the last two years. Sir, I must justify the charge that fresh
expenditure has been incurred light-heartedly during the last two or three
years. In the year 1919-20, our civil expenditure vas 16 crores—I will give
the exact figure, which is 16'30 crores; and now we are budgeting for a civil
expenditure of 20°55 crores. That is, within the last two years, from March
1920 to March 1922, our civil expenditure has gone up by 4-25 crores. As
we are talking in crores, we are apt to forget what a crore means in this
country. Let us convert it into units and then conceive the large addition
which has been made within the last two years in civil expenditure alone.
Sir, our debt services stood at 936 lakhs in the year 1919-2); to-day,
Sit, they stand at 1,436 lakhs, that is our national indebtedness has
so far increased within the last two years, that we have to pay an
additional interest of 5 crores. I will not pile up figures; the time allotted
t6 me is short, but, when we think of this, I may justly claim that we are
put on the path of Swaraj with tight-fitting clothes, pressing us on the neck,
pressing us on the chest, and pressing us on the feet. Itwill be an idle
expectation, it will be a cruel test to imppse upon the country to say: ‘Now
show your fitness for Swaraj within 10 years, within 5 years, ’ with these
manacles placed upon us.

Sir, when last year, we were called upon to support the Budget, which
some of usforesaw the country could not bear, we had no hesitation in
giving our support to the Government. ~ But, Sir, I made it clear in
speech and 1 daresay every one of us who supported the Government on that
occasion made it clear, that it was a conditional consent to co-operate. The
condition was this—and I aid so plainly—that within the year we should put

~our heads together and see what expenditure the country could be#r and how
far we could effect reductions, whether they-were bn the military side- or on



GENERAL DISCUSBION ON THE BUDGET. 2761

the civil side. In fact, Sir, when I moved for a reduction in the grant for
the Central administration, the "Honourable the Finance Member, speaking
for himself and for his colleagues, gave us an assurance that he would ask the
Finance Committee to go into the expenditure and make a report to this
Assembly. Sir, [ am a member of that Committee and I have yet to hear
of any intimation or notice that that Committee has to sit upon any question
of retrenchment or economy in the administration of the country. Therefore,
Sir, we consider that the condition on which we gave our co-operation in
.sanctioning the Budget last year has not been fulfilled.

Sir, on the military budget, we listened with great respect to the views
propounded by His Excellency the Commander-in-Chief and by Sir Godfrey
Fell. They told us that the matter was going to be investicated by a
Committee and that the whole matter of the military expenditure would be
carefully considered. I had the honour, by the courtesy of His Excellency
the Commander-in-Chief, of appearing before a Committee called the Military
Requirements Committee. Sir, that Committee held an investigation and they
gave us an opportunity to give them our views. This Assembly is yet to
know what the report of that Committee is. This Assembly is yet to know
what His Majesty’s Government at Home and the Sub-Committee which was
sitting in London have done with reference to that report. We have to
gather, we can only gather from newspaper accounts that nothing has come

®out of that Committee. Sir, I had great hopes in that direction. Sir, there
are two ways of looking at the military burden. It is all very well to
succumb to experts and I am quite willing to succumb to His Excellency Lord
Rawlinson in matters which appertain to the Army ; but, in the matter of the
financial capacity of the country, I am not willing to surrender the judgment
of this Homse even to His Excellency the Commander-in-Chief. His
Excellency the Commander-in-Chief and the military advisers of Govern-

12 Nooy,  ment take the view that the country should afford it, whereas
" we have to tell His Excellency the Commander-in-Chief that
the country can afford so much—-you cut your coat according to the cloth we
can give you. There are a few questions of broad policy connected with
military finance on which this House and this House alone can pronounce a
right judgment. Sir, take the proportion of the British to the Indian element
in the troops. I think, Sir, it stands to-day at 1 to 2'5—that is, one FEritish
soldier for every two and a half Indian sepoys. I say, that is an extravagant
proportion. Knowing as we do that the cost of the British soldier
is nearly 4} times that of the Indian soldier, I say, ithis proportion
of 1 to 2'5, which might have been necessary years ago in the days of
the Mutiny when the sepoy himself wasa mutineer, in these days when the
sepoy has shown his loyalty to the British Empire by shedding his blood for
that Empire,~-that you should maintin this proportion of 1 to 2'5 now is
really appalling. That is one matter on which this Assembly can give
sound advice.

Take again, Sir, the proportion of troops which is required for internal
secyrity. =!-%ﬂiotdd wish for the day when we may be able to police the country
without any military. Assuming that it is necessary to maintain the military
for this purpose, are three-fifths of the Infantry required for internal security ?
How many of us here who are called upon to sanction the Budget know
what proportion of the military is required for internal security and is
maintained for internal segurity?  Sir, we were told by po less a

. @ ']
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personage than His Excellency the Viceroy in opening this Assembly
that autocracy was at an end. Is autocracy at an end in financial
‘matters? Who lays the plans? Who advises the ways that things should
be done for the military defence of the country? We are no better off—
probably we are worse off—than the ¢ Piomeer’ in matters of information
connected with military policy or the military affairs of Government. For
instance, I find the memorandum which has just now been circulated explaining
the position addressed to Honourable Members of this House was supplied to the
¢ Pioncer’ long before it was supplied to the Assembly. Now that is what °
1 say. We have no voice. We are deeply indebted to His Excellency the
Governor General for allowing us to-day to discuss military expenditure.
I wish this announcement had been made 2 or 3 days earlier so that we might
have come better prepared to deal with this question. To spring this permis-
sion on us at the eleventh hour like this is giving us a permission which I
am afraid it will be very difficult for us to avail ourselves of with any effect.
His Excellency the Governor General has been graciously pleased to accord
this permission to the Assembly, but, Sir, coming as it does at the eleventh
hour, it is worse than useless. My position is this. There are various ways
in which military expenditure can be cut down and should be cut down. How
many of us here in this Assembly know anything about Waziristan ; and,
as we are told that crores and crores of rupees are being spent for occupation'
purposes, may I ask if we are taken into confidence—is any Committee of this
House taken into confidence in that matter? These are all matters in
which some of us, though we may not be military men, know the require-
ments of the country, we know the position of our countrymen, we know how
hard it is for them to make both ends meet, we know how much this country
can afford. Therefore, looking at it from every poini of view, there is plenty
of room, plenty of scope, for retrenchment and economy in all directions.
That being so, the question of the deficit for which we are asked to find ways
and means becomes important. Sir, last year we supplied the Government
with 18 crores of fresh taxation, and wi:at is the result? They come to us
with a deficit. They say : ¢ We have spent the 18 crores and we have borrowed
many more croves’., They have borrowed altogether some 70 crores. 8ir,
with regard to this borrowing again, how many of us were aware of it till
the matter was announced and what voice have we got in it? Even the
Standing Finance Committee were not aware of this borrowing. Therefore,
Sir, to say that autocracy is at an end is mockery. It certainly is
not at an end in financial matters. It certainly is not at an end in the
matter of policy. It certainly is not at an end in various other matters,
Therefore, Sir, we are in this position to-day. We have already, for one
year, allowed expenditure, because wé& were new to the position and we did
not want to rush things. But this year, if we sanction this expenditure,
we will be standardising it. The world may legitimatelé' say : ¢ Now here
this elected Assembly has given its support to this standard of expenditure;
they had opportunities and they availed themselves of those opportunities
and baving availed themselves of those opportunities they must have
satisfied themeselves that this expenditure is the rightful expenditure for the
country to bear” Can we honestly say that we have judged this expenditure
and come to the conclusidn that it is just the expenditure which the country
should bear? Can anyone honestly claim that?  Have “we sufficient
knowledge in that  direction? Therefore, * Sir, it will not pe right
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for us to standardise this expenditure. ~ Therefore, the time has come
for the Government now and at once to begin an earnest examination of
the question. It is no use telling us, ‘Oh, we will do this or do that’,
and when March comes round again, we shall be told again: ‘We
are considering the appointment of a Committee of Retrenchment, the
.constitution of which is still under consideration.” That will be the result ;
but Sir, I am afraid, it is idle to expect us responsible men who owe a duty to
the country to which we belong to recognise that this is the standard of legiti-
mate expenditure on which you should embark.,

Therefore, Sir, + . « o+ .

+  Mr. President : I hope the Honourable Member is not about to embark
on a new subject now. .

Rao Bahadur T. Rangachariar: I willnot, Sir. I am not going
<now to tire you with speaking on the taxation aspect of the question.
The necessity for taxation has not been made out, and that is the view I
take ; and, Sir, I wish to close with these remarks, We had instances in our
ancient texts when the King took counsel with my mythical ancestors, and
the King was asked to follow this advice: Take for your example the bee.
Take the leech for your example; and take the calf for your example ; that is,
take little by little. So also every King, every Government should keep that
in view. It isno use trying to hurry the people into this heavy taxation.
What is it? Last year Rs. 18 croresand this year Rs. 48 crores of fresh
taxation, when, as I have told you already, the whole central revenue of the
country is only Rs. 83 crores. Bo, Sir, I close with these words. All
.questions of taxes of Government are finally answered in the minds of men.
Side by side with this growth, this appalling growth of expenditure,
there i1s a growth in the spread of knowledge of economic and financial
matters, and, with it, the knowledge of possible alternatives to a con-
tinuously mounting debt or burden of taxation. This psychological
limit is probably more important and significant than any that is purely
economic and it holds within it the possibilities of revolution and re-
pudiation. There are, in plain fact, definite limits to human endurance
and they do not easily come into focus until they are dangerously close.
They may be apparently lost in the mists of the future when in fact they are
so close that a few years may bring them sharply into focus, but too late,
as so often in history, for any effective preventive measures. To be willing
to grant to-day what would have saved the situation, had you granted it yester-
day, is one of the world stories that is constantly repeated without being learnt.

Baba Ujagar Singh Bedi (Punjab : Landholders) : Sir, I have gone
through the Budget and the propesals for additional taxation carefully. Iam
not a financial expert,—I am a landholder. But then, there are some
points in it which are of such general yet vital interest, that even a layman
like myself is expected to formulate his opinion on it. The Budget is not
Juerely a deficit Budget like its predecessors, but to quote  The Statesman’ ¢ is
a veritable calamity Budget.” To come directly to the facts and figures, it seems
that the Government of India are apparently making rapid strides towards
bankruptey.

The Budget estimates an expenditure of 142}} croges, as against a revenue,
on the basis of existing taxation and including the provincial contributions
. @
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of 920 lakhs, which wi]famount to 1104 crores, which makes a deficit of 813
crores. And this is not for the first time, but we have been shown sucl
deficits for the last four years in succession. In 1918-19, the deficit
amounted to 6 crores, in 1919-20, it amounted up to 24 croves, the final
accounts of 1920-21 show a deficit of 26 crores. And if the budgeted deficit
of the ensuing year, viz., 31} crores, which, judging by the sad experience of
the past, is almost sure to be exceeded, is added to it, it makes a total deficit

of 1214 crores in five years. And then, there is no likelihood of its ever
" * coming to an end, since the causes at its back, as advanced by the Honourable
the Finance Member, are not of a transitory nature. There is no hope of the

events taking their normal course.

In faet, Sir Malcolm is faced with a desperate situation and he himself

admits most frankly :

¢ I do not think these deficits are due to transient causes, that wecan look for better-

times ahead and that we should consequently be justified in leaving things as they are, in
the hope that before long our revenue will once more have equalled our expenditure, I
must say frankly that I see very little prospect of such equilibrium being attained within
a memorable period.” N

The expenditure for the ensuing year has been estimated at 1421

crores against an income of 1104 crores, which means a deficit of 313 crores.

Now the military expenses amount to 6218 crores, while all the other ex penses

are only 7607 crores. In the Budget of the current year, as finally passed by the-

Assembly on the basis of new taxation, the expenditure was estimated at 127}
crores, as against a revenue of 12833 crores, thus leaving a surplus of 71 lakhs,
which surplus has got converted into the most appalling deficit. In the
current year, the military expenses were estimated at 58 crores and non-military at
69 crores. One simply fails to understand the reason for this awful enhance-
ment in the Military Budget. Almost 58 per cent. of the net revenue is
squandered every year for the so-called security and peace of the country.
India is no doubt paying a too heavy payment for it. The expenditure under
this head deserves a close and scrutinizing attention for considerable curtailment.

Here strikes me an Indian proverb:
¢ Less strength and more wrath, is the omen of one’s being beaten ; less income and more

expenses, the house is doomed to ruin.’ :

Now, if the expenditure of the Government goes on increasing every day
and the people are called upon to pay more and more, the house of India
would be ruined and bankruptey would be inevitable,

‘We must cut our coat according to our cloth,

The Honourable the Finance Member has remarked in proposing fresh
taxation that there are, in theory, three,courses, which can be adopted, either
separately or in combination,

(1) To budget for a deficit,

(2) To reduce our expenditure, and

(8)_To increase our revenue.

And he is most true there.

L
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But, Sir, the only place where we differ, is that he has failed to deliberate
fully over his various alternatives. Budgeting for a deficit would no doubt be
replete with many a sad consequence. But to say that there can be no scope
in the reduction of the expenditure and that the only acceptable alternative is
to enhance taxation does not appeal to me as sound.

Sir, I agree with ¢ The Sfafesman’ in saying :
¢ That it is impossible to acquit the Government of the charge that it has not exercised
economy to the fullest extent.'

(Fide © Tribune, dated March 4th.)
Let me repeat here once more with ‘ The Statesman ’:

¢ That the Military Budget should have reached its present proportions is nothing rhort
of monstrous.’

Sir, to propose fresh taxation on the already over-taxed country is a death
blow to the people. I, every now and then, describe the pitiable condition of
the over-taxed Zamindars to my friends and express my views regarding the
amelioration of that community ; and I am glad to see that those views up
to a certain extent have been ably and beautifully explained by my Honourable
brother, Colonel Sir Umar Hayat Khan, the other day in the Council of
State, in connection with the introduction of the Income-tax Bill. Had I
followed the dictates of egoism, I would have kept silent until the non-
agriculturist classes would have been taxed, to the same extent as the
Zamindars, from whom the so-called theory of State landlordism demands no
less than 50 per cent. of their produce and in some cases actually more than
30 per cent. has been levied, whether or not they get any produce from their
lands at all ; although all other tax-payers, including the assessees of Super-
tax, do not pay more than 10 per cent. of their income. But my conscience
prompts me to raise my voice against any further enhancement of taxation,
because of the following two reasons:

Firstly, if the various items referred to in the proposals for fresh taxation
ave accepted, the prosperity of the country would be greatly affected; and
secondly, the Zamindars, whose revenue-settlement, that is tagation, never
comes to an end, and who, being the favourite children of the benign
Government, are never ignored, and are always the first to get their adequate
share, directly or indirectly, whenever any taxation is proposed, are likely to
succumb under its erushing weight. It was only the other day thatthe
following words were uttered in the House of Commons, by no less a personage
than the Secretary of State, in his justilication of his policy, when his
opponents made him responsible for the present disturbances in India. He
says (vide ¢ Civil and Mililary Gazette ’, dated February 17th, 1922) :

¢ The next great cause of the trouble in India, for which he personally could not be held
responsible, was the economic situation in the world. India was highly taxed, prices were
higto and the population was poor. The only cure was the development of industrial and
agricultural resources of India in order that the people might become richer."

e And, Sir, the effect-given to his advice to make India richer and to remove
the present discontent, prevailing in the country, is a further indiscriminate
enhancement of taxes and an increase in the present duty on Machinery, Iron,
Steel, ete., from 24 to 10 per cent., which are the gndispensable factors of our
industrial and agricultural progress. 8ir, I am not here speaking in any way
against the Honourable the Finance Member. Anybody in his place would have

« * .
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done the same. He hasto frame his Budget according to the expenses of the

country. But, Sir, I am here tooppose the expenses, so lavishly and indis-
-criminately incurred by the various departments.

Sir, I had a mind to speak at lengthon the various suggestions of incre-
ment, but I leavethat to my abler friends, well-versed in finance.

It is a broad daylight fact that India is the poorest and the most highly
taxed country in the world. The incidence of taxation is shown by compari-
son with the people’s earnings; and, judged by their standard, the incidence
is higher in India than in England. Even if the rate were the same, the
pressure would be more keenly felt by the people of India, with their lowen
average income, than the richer people of England.

The Government of India, let me say, is pursuing the policy of taking and

not of giving. This policy must be brought to an end, sooner or later, and
the sooner the better.

With these few remarks, I would appeal to the Honourable Members of
this Assembly to subject these proposals to a careful scrutiny and to think
twice before they opine on the subject.

‘We ought to tax articles of mere luxury, like tobacco and wines, and not
those articles of necessity which are the poor man’s luxury.

I hope that the Homvurable Members would see that the matter is not
made worse than before.

Mr. Darcy Lindsay (Bengal : European) : Sir, I do not propose to take
up the time of the House in backbanded compliments to the Honourable the
Finance Member for the able manner in which he has presented to this
House, perhaps the most deplorable Budget it has been India’s lot to receive
(Hear, hear) and I will at once proceed to offer my criticisms thereon.

On the expenditure side, I leave it to others to again impress upon the
Government the urgent necessity for drastic retrenchment in every direction
(Hear, hear) before the taxation milch-cow runs dry, as there is every indi-
cation of her doing on the present scale of extraction. It almost reminds me
of that illegal phuka practice adopted by a certain class of milk-dealers. It
is well known I believe throughout India. (A4 Foice: ‘In Caleutta.’) Only a
year ago we were faced with a deficit of 18} crores which was met by
this House in the sanguine hope that the tide was on the twrn, and, aided
by anticipated retrenchment, the Finance Member’s task would this year be
a happy one. Yet what do we find ? Unrealized expectations as to the
stability of that old bugbear, Exchange, a heavy fall in anticipated receipts
from all principal sources of revenue, ang, last but not least, no apparent

retrenchment with the appalling result of a further deficit of the huge sum
of 31% crores.

In the Budget now before the House we are, I hope, down to nearl{
bedrock, as regards Exchange, and it is in connection with the taxation that

propose to offer comments. I regret I cannot compliment the Honourable
the Finance Member on the exercise of that imagination and ingenuity I am
sure he is blessed with, for what has he given us buta repetition of just the
came old taxation with a tugn of the screw in varying degree according to how
far he thinks the strain can be borne? The only innovation is a small excise
duty of one anna on kerosine to balance the incregse of one anna in import

—
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duty, and an import duty of 5 per cent.on yarn. In, again, applying the
serew with inereased vigour, merely because the unhappy victims of previous
years’ torture are thought to have a further kick in them, the Honourable the
Finance Member reminds me of the handicapper of a steeplechase, where the
unwise adjustment of heavy weights so frequently tells at the last jump.
Don’t overweight your horses or they will break down, as in the case of wines
and tobacco. Bring in other starters to help you along, even although you
-only impose light weights.

On the assumption that many heads are better than one, I venture to®-
suggest to Sir Malcolm Hailey that he offer a substantial prize or prizes for
, -competition for proposals as to new taxation and showing results. I cannot
believe that every channel has been explored, and such a competition might
well produce interesting figures. Our old friend, Mr. Price, would no doubt
enter and deal very effectively with the taxation of silver imports, (Hear,
hear) about which he addressed the House last year, and my Honourable
friend, Sir Frank Carter, as a member of the Sugar Commission, can deal with
sugar, and tell you whether an excise duty can be borne. Then we have possi-
bilities in our excise duty on Timber, Shellac, Tobacco, including Cigarettes, an
increase in the excise duty on Jute. I have heard it said, perhaps in levity,
that a tax on Barristers and Vakils would be very remunerative. (Laughter.) 1
doubt whether it;will meet with the support of this House. {4 Foics :* Weare
already oyer-taxed’.) And last, but by no means least, I suggest the issue of
Premium Bonds. I believe Sir Malcolm Hailey is a gambler at heart,
judging by the way in which he manipulates our finances, and, as a gambler’s
last throw, let me commend premium bonds as a money-making proposition ;
and for further information I may refer him to Sir Montagu Webb and
Mr. Nigel Patton, hoth experts on this subject. Now that the Bengal
Government propose to recognise betting on horse races as a legal form of
gain, or perhaps I should say loss, and intend to replenish their Budget
deficits by what they facetiously term an ¢ amusement tax > on betting, why
should we continue to have any qualms of conscience in regard to Premium
Bonds which are surely a very innocent and popular form of speculation, or; as
Bengal would term it, ¢ Amusement’ and at the same time most profitable
to Government, judging by the experience of Foreign Governments ? If the
Honourable Member does not perhaps approve of the idea of a taxation
competition, I feel tempted to suggest our panacea for all ills——an Assembly
Committee with a non-official majority, were it not for the fact that experience
goes to prove much time and money is wasted with but little to show. I,
therefore, suggest that an expert in taxation be attached to the Finance
Department who would not be encumbered by the details of administration and
would have time to study our system of finance and taxation and advise the
Finance Member whether or not the basis of our taxation is as broad and firm
as it can be made.

In criticism of the proposed taxation, I desire to draw the attention of
the House to the very disturbing effect this annual increase in taxation of
®the same class of merchandise has both on the trade and the public, and
herein lies grave danger to the Honourable the Finance Member’s expectation
of much gain from increasing imports, for the trade cannot stand up against
such frequent volcanic upheavals. I venture te say, the necessary adjustments
in retal prices due to the increased duty in last year’s Budget have even
noy been barely compltted owing to the working off of old stock at forme:
L] .

-
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prices, and, just as the public are settling down to new and increased prices,
along comes a further bomb-shell in a repetition of the increase. There
is also an aspect of the case that may have escaped the Honourable the
Finance Member’s attention, that, in these adjustments, it is frequently
not possible to pass on to the consumer the exact amount of the increased
taxation, and his suffering is even more severe than it was intended to
inflict. The result may well e a heavy fall in consumption, as there is a
. limit to expenditure without a corresponding increase in pay, and the Finance

ember then awakes to the fact that the -goose is dead. He sorrowfully
adfmitsdthis in connection with wines and tobacco, to which, I have previously
referred,

As regards the increase of ad ralorem duty from 11 to 15 per cent., I
have no particular comment to make, except that the tax is unduly severe
in many instances and may well retard that expansion in imports the
Honourable the Finance Member so hopefully looks for. The increase in
the Cotton excise duty and the 5 per cent. duty on imported Yarn seems to
follow as a necessary consequence. The increase in the duty on Machinery,
Iron and Steel, and Railway material is surely a retrograde step, however
attractive the anticipated 4 crores 5 lakhs may appear. We are crying out
for the manufacturing development of India and here we impose a serious
bhandicap by increasing the duty from 24 to 10 per cent. This, I
advocate, should be removed or the Tarff revised. Matches and salt
bave come in for adverse criticism from my friends opposite, but, possibly,
the objections to the increase are more sentimental than real, for it is
difficult to realise how an increase of only 12 annas per annum to a
household of four can be regardedas a hardship in these tg.ays of increased
wages. It has to te borne in mind, when I refer to Increased wages
that in some directions they do not appear to be required nor do the people
appear to be short of money. 1think the. coal district wi!ll bear with me-
when I say that, where a man formerly worked six days a week, and now
- gets double pay, therefore he works for three days only—1I should imagine the
extra duty on Textile goods will be more severely felt by the masses,

The gamble for a problematical -extra 30 lakhs from spirite might well
have been deferred to allow the trade to settledown. It was only last year,
Sir Malcolm Hailey said, any attempt to raise the duties higher might yield
less revenue and this vear he admits to taking the maximum revenue possible..
I have received a letter from a friend in the trade who writes to me as follows:

"¢ The trade was wholly unprepared for another increase so soon after the staggering
blow it received last year. Sales were seriously affected as the big drop in imports has
conclusively proved, and it looks rather like vindictiveness to hit us again for so paltry
a sum as 20 Jakhs, at a time when the purchasing power of the public is at a very low ebb.
It is confidently believed that the duty at Home will be drocfped in the next Budget, it
having over-reached the bounds of profitable exploitation, and, thoughI would not like:
to make a similar prediction in the present case, I am perfectly certain that far more
herm will be done to business concerns directly interested than benefit will accrue to the
Government. The fall in imports of whisky, brandy, gin and beer was from 807,949
gallons in 1920 to 617,049 gallons in 1921.

The misnamed luxury tax anticipates an additional yield of 75 lakhs, in
spite of the experience that, during the greater part of this year, the imports
have been very disappointing. ©I fear a further disappointment awaits our:
optimist and he would be better advised to abolish this special tax altogether.
T'would like to know how much of the 114 lakhs budgeted for last year has
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been realized. Why bicycles should be considered a luxury I cannot under-
stand ; they are not exactly a joy-ride and are in common use by clerks and
artisans to take them te their work. Post office peons also use “this ¢ luxury’
in delivery work. Motor cars are also considered a luxury, and I again ask,
why ? I appreciate there may be a desire to check expenditure on costly cars,
but to discourage motor traffic as a whole isa mistake. The taxi even is
raised to the dignity of a luxury and will have to pay the 30 per cent. not
only on the car but also on the tyre and tubes, and this equally applies to the
many light delivery vans used in the course of business. A duty of 30 per
cent. will be welcomed perhaps by American manufacturers as likely to kill
the import of British and Continental cars, but I question, will the revenue
gain thereby ? For instance, a car costing, say, £600 or Rs. 10,000 landed,
will pay a duty of Rs. 8,000 against Rs. 900 to Rs. 1,500 on the American
‘car. I maintain that a levy of half the proposed duty would -greatly increase
the import of the former.

The raising of railway passenger rates by nearly 25 per cent. lappears very
drastic in face of the heavy increase during the past few years, and one can
only hope the experience in England from high fares will not be followed here.

My Honourable friend, Mr. Subrahmanayam, will no doubt be pleased, as
it may solve the problem of overcrowding. I hope suburban tm&c will be
given special concessions, as the raising of fares will be very severely felt by
the thousands who come to their daily work by train. I wouldalso suggest
concessions to pilgrims visiting Melas. 1 realize that Railways should not
show a loss, but, on the other hand, it is surely wrong to exploit the Railway
to assist Budget deficits as is now being done. '

I share with many Members the regret that Postal rates have to be raised,
and desire to put in a plea for the retention of half-anna postage, even if it
were to be confined to the familiar small embossed envelope and not to exceed
1 tola in weight. (Hear, hear.)

Taken as a whole, I do not like the Budget: it is very severe
in some directions, both on the masses and on the well-to-do, while the man
of small means is hit in all divrections. There is no doubt the Budget will be
welcomed by the non-co-operation party (Hear, hear) and add fresh fuel to the
smouldering fire of discontent, for it is generally admitted economic causes are
the main factor in causing discontent. (Hear, hear.) Reduce the cost of living
and you havea happy people. (Hear, hear.) Retrenchment will then follow by
its being possible to reduce the Army. I admit that some increised taxation
was necessary, but, under the special circumstances of the case, I contend, the
country would whole-heartedly have supported the Honourable the Finance
Member in leaving an uncovered deficit very much in excess of 2} crores. He
talks of bankruptey, but I doubt ifewe are in quite such a parlous state. Why
not prepare a balance-sheet as in the case of every business firm and see what
assets the country has to place to capital account. It is only this year that
certain expenditure is being debited to capital account, but why not take credit
for past expenditure less necessary depreciation, and tp some ectent borrow on
#hat credit, to be repaid on the prosperity years before us when the country is
at peace. That happy state may be reached sooner than anticipated, if the
Government will only examine the economic causes of discontent and do all in
‘their power to remedy the same instead of, as I ssid before, adding fuel to the
fire and giwing a fresh lease of life to non-co-operation which, from all
;_sgt,!ou.nts, had not long to Yive. -(Hear, hear.) : :
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Khan Bahadur Sarfaraz Hussain Khan (Tirhut Division : Muham-

madan) : Sir, in paragraph 7 of his speech, the Honourable the Finance
Member says :

¢ Altogether then our expenditure is somewhat over 14 crores more than we expected ;
and the total deficit will amount to no less than 34 crores. If you carry your minds back
to the history of the last three years, the House will realize that this is now the fourth
deficit in ruccession. In 1918-19, it amounted to 6 crores; in 1919-20, mainly due to the
Afghan War, the deficit was 24 crores; our final accounts of 1920-21, swollen by wmany
adjustments of arrear expenditure on the Afghan War and the Great War, showed a
deficit of 26 crores. Adding the 34 crores to which I have just referred, the total excess.
of expenditure over revenue in the four years cores to 90 crores.’

In paragraph 19 of his speech he says :

*1 do not think that it is possible to take up the position that these deficits ‘are due to
transient causes, that we can look for better times ahead, and that we should consequently
be justified in leaving things as they are, in the hope that before long our revenues will
once more have equalled our expenditure. I must say frankly that I see very little prospect
of any such equilibrium being attained within a measurable period ",

Such is, gentlemen, your actual financial position as clearly shown and
frankly admitted by the Honourable the Finance Member who, furthermore,
with a view to enable you to solve the problem of how to meet the deficit,
placed before you three courses that can be adopted, namely, (1) by budget-
ing for a deficit, (2) by reducing the expenditure, (3) by increasing the
revenues. And, after giving his reasons for the undesirability and impracti-
cability of (1) budgeting for a deficit and (2) reducing the expenditure to any
appreciable extent, he has placed before you his proposals for additional
taxation. Whatever the causes of the loss of revenue or of the increase of
expenditure may be, the question of questions is, whether you are prepared
to meet the whole deficit by taxation. If you do, yuu will be increasing
popular discontent. 1f you do not, you will have to revise the Tariff Bill
and reduce the Demands for Grants submitted to your vote.

Military expenditure is no doubt a heavy burden on our finanecial
resources, but I am one of those who believe that the safety of a country and
its peaceful development depend very largely on its military strength.
Military power is the solid foundation of civil power and without civil power
the fabric of social order is bound to collapse and fall into pieces. Situated
as India is, the maintenance of a sufficiently strong army, kept in a state of
efficiency, seems to me therefore to be an absolute necessity, But, atthe
same time, I must point out that no military power, however strong, can stem
the tide of disaffection, and disaffection is the fore-runner of social upheaval,
and social upheaval that of revolution.

Here, I may be accused of drawing upon my imagination, but that is not
so. Those who had had the pleasure and the advantage of hearing the
Budget debates of the late Mr. Gokhale can appreciate my meaning. The
seed of real discontent was sown when the public demand for the shaping of
the Budget, according to {he needs and requirements of the country, was not
accepted by the Government and the more Government insisted on their
policy, the more the public discontent grew and increased in violence and
intensity.

Now what has Mr. Gandhi done ? He took advantage of the discontent
prevailing in the country and inaugurated his non-co-operation ‘movement,
emch item of the programme of which is calculated to alienate the sympathies
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of Indians from Great Britain. But what did the Government do to combat
this growing danger ? Instead of looking into the inwardness of the
situation, they trifled with Mr, Gandhi and relied more as it seems
to meé on its military strength. The result has been what you find
it now, namely, agitation and irritation on the one side and repressive
measures on the other. But this is past history and there is no good crying
over spilt milk. 8till I submit that it would not bea wise policy for
a constitutional Government to multiply causes for disaffection and then rum
to guard against the effects of such causes.

The Honourable the Finance Member has in paragraph 3 of his Budget
speech said :

¢ Thirdly, the conditions of the country have been such, partly economic and partly

political, that there has been a complete stagnation of the ordinary activities of internal
.’

I should say, improve the economic and the political will disappear automa-
tically. Be less generous on the expenditure side of the Budget; cut your
coat according to your cloth ; obviate the necessity of additional taxation as
much as possible; inspire more confidence in the people and then sub-
sequently, if need be, twist the tail of agitators effectively.

In these circumstances, I would ask the Honourable the Finance Member
and the Government of India to tackle the economic condition of India
more carefully and I would furthermore wish that their administrative
genius should save India from a financial erisis just as the military genius

of Lord Kitchener and his fellow workers saved Great Britain from a.
military catastrophe.

Now, gentlemen of the Assembly, representatives of the people as you
are, and representing the various classes and interests as you do and having
the interests of the people at heart, see that you get a good return for every
pice of the public money that you spend, and prove by your actions and:

" deeds and not by words that you are the real friends of the people and thus

save the country from passing into the hands of the agitators. Your-

actions at this juncture will be watched with very great anxiety, and the-

Assembly will be judged by your fellow countrymen by your work here.
You have, no doubt, to labour under disabilities, the chief of which is that

the Demands are divided into votable and non-votable and you are precluded

from voting on the non-votable.

Just a few words regarding taxation. Placed as we are, we would be-

compelled by dire necessity to resort to taxation, but generally speaking, I
may say, we should avoid hitting the poor and avoid taxing the bare
necessaries of life. The riots and strikes have mostly been found to be due
to, if not wholly and solely, at “least largely, to economic causes.

T was interested to vead the leader of the ¢ Pioneer, commenting on.
the Budget, saying that the Finance Member seems to have missed a valu-
able opportunity of placing before the Legislative Assembly and country a.
elear and reasoned exposition of the serious economic injury inflicted on India
by revolutionary agitation, the effects of which, unless .the evil is pgidl_y‘
suppressed, will be more apparent in future Budgets. I quite agree with the
¢ Pioneer  and 1 take this opportunity of warging Government not to be-
unduly influenced by the temporary suspension of lawless activities in the-

At
-

-

_land, ~ At the same time,*I must poigt out that mere repression will not.
L ] .
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suppress agitation. . Mere repression will only increase agitation and
Government will have to change its financial policy with a view to lighten
the burdens of the people. With these few words, I bring my remarks to a
close.

Mr. Jamnadas Dwarkadas (Bombay City : Non-Muhammadan Urban) :

In the brief space of twenty, minutes that are allotted to each Honourable
Member to discuss the whole Budget, it would be very ditlicult for me to
refer to all the details and criticise them in order that I may place my views
with regard to the Budget before this Honourable House, and I therefore
propose to coniine myself particularly to some items of taxation to which I,
take strong objection. In the first place, let me associate myself with the
criticism that has been offered in this House by my Honourable friend,
Mr. Rangachariar, on the Budget, especially on the huge and unjustifiable
burden of military expenditure that has been mercilessly thrown on this
poor country. We have been told that we may discuss the military expen-
diture, but the Law Officer of the Crown has expressed the opinion that we
are not entitled to vote upon the military expenditure. The very fact that
there was found a necessity to vefer the matter to the Law Officer of the
Crown proves that the Government of India Act was not properly drawn
up, but, leaving aside that argument, I submit, Sir, with due deference to
His Excellency the Governor General in Council, that, although he is
graciously pleased to allow the House to discuss the Military Budget, this -
House, I believe, strongly protests against this mere right of discussion and
the denial to vote upon an item which is of such vital importance to the country.
This House, Sir, I want to make it clear, is not a debating society. This House,
Sir, cannot remain satistied with the mere right of discussing an item which is
going to tell so heavily on the country and its future prosperity. This House
demands, and I believe demands emphatically, the right to say what it feels on
this subject of vital importance. Sir, leaving aside the subject of military
expenditure, I associate myself with the remark that was made by my Honour-
able friend, Mr. Darcy Lindsay, that this Budget is most deplorable. If I had
not known intimately the views of my Honourable friend, the Finance Member,
I should have heen inclined to believe that probably he wanted to co-operate
with the non-co-operators in making the reforms a complete failure. For,
-Sir, last year, in the first year of reforms, we were asked to vote an
additional taxation of 18 crores. This year we are asked to face a taxation
of nearly 82 crores. (4 Fouce: ‘20 crores’) What a good beginning we
have made. In the first two years of reforms, this poor country is asked
to bear an additional burden of a huge taxation of nearly 50 crores of
Tu Can there be a surer way, I ask ‘the Government, of making the
Reforms a failure? At a moment when the whole country is faced with a
grave situation created by the activities of non-co-operators, I fail to under-
strad what prompts the Government to come before the country with a
proposal of this character asking it to vote an additional taxation of nearly
30 crores of rupees. . .
1 do not speak here in the interest of ome party or another.
Everyone of us is here to speak what he thinks is right,

1z, ~ .in the interest of the country, and I cannot help feel-
ing that if the Government persists in their policy of asking' the
vountry to bear this absolutely unjustifisble and unbearable burden,
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they will be doing everything in their power to defeat the aim that we have
at heart of making the reforms a success (Hear, hear), to shake the solid
faith.that we have in the reforms, and to help the activities of those who are
out to overthrow the Government of the country. But I come at once to the
method that is suggested by the Honourable the Finance Member of meeting
this heavy expenditure,—the form of taxation that the Honourable the
Finance Member has suggested to this House that we should adopt; and,
speaking on these additional items of taxation, I want to make my position
perfectly clear in regard to this. The House is aware, Sir, that I am a
member of the Fiscal Commission that has been appointed by the Govern-
ment of India to recommend the best fiscal policy that is smitable in the
interest of the country. While I speak here on the additional items of tax-
ation, I want to make it clear that nothing that I will say here either com-
mits the members of the Fiscal Commission or myself, in my capacity as a
member of the Fiscal Commission, or will in any way affect the view that 1
may ultimately take, along with my colleagues, on the question of the fiscal
policy for India. But, standing here as a Member of the Legislative
Assembly representing the city of Bombay, I must offer my criticism of this
policy of additional taxation, especially of the forms of taxation that are
suggested by my Honourable friend, the Finance Member.

b I come first fo his proposal to double the salt tax. I ask the Honourable
the Finance Member whether he vealizes, or not, that, while the
incidence of three annas per head seemsto him to be a trifling sum,
this doubling of the duty on salt will affect considerably the average man
in India, whose income per head is insignificant. I think I am right when
I say that the teeming millions of India who consider salt a necessity of life —
and I want the Honourable the Finance Member to remember that most of
these teeming millions are vegetarians and therefore for them salt is a necessity
—have all along protested against the duty that existed on salt. Will they be
prepared to bear this additional burden ? I am afraid they will not. And I
again repeat that increasing the salt tax is encouraging the growth of discon-
tent among the masses who are already being exploited, whose ignorance is
already being exploited, by the non-co-operators. Well, leave the salt tax
aside. Let us come to the Honourable the Finance Member’s proposal for
increasing the Customs duty. I admit that there is a good deal of force in the
argument of the Honourable the Finance Member that, when the country is
faced with a deficit, Customs is one source to which he may look for additional
revenue. But I submit that the Honourable the Finance Member has made a
great mistake in including among his proposals that of asking the people of
this country to pay an excise duty, an additional excise duty /4 Poice: ‘On
cotion goo({s ’) —yes, on cotton goods. The Honourable the Finance Memb:r
says that € in framing our proposals we have, however, endeavoured to preserve
to the greatest possible extent the general character of the present tariff and
the general relation infer se of the various duties’. I question, Sir, the truth
of the remarks that have, with the best of intentions I am sure, been made by
th® Honourable the Finance Member. I ask the Finance Member whether,
when he proposes to levy an additional excise duty on cotton goods, he departs
or not. from the principle that has been laid down, by his Eredeeessors. In~
1916, when the import duty was first raised by Lord Hardinge's
Government, a definite promise was given, both by the present Honourable

: c

+ * .
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Finance Member’s predecessor and by His Excellency Lord Hardinge, that.
however much the import duty may be raised, the excise duty, which revived
alk-the bitter memories of the controversies between Lancashire and India of
the old days, which led a great statesman like Mr. Gokhale to say that the
darkest spot in the administration of India was the selfish fiscal policy that
was imposed on India, which has afforded to Lancashire an unjust pro-
tection over India, in the beginning of its industrial development that that
duty would remain intact, and not only remain intact but would be abolished
the moment financial considerations permitted it.

The Honourable Sir Malcolm Hailey (Finance Member): Will the
Honourable Member kindly give me the reference for his previous statement
that the duty would never be increased ?

Mr. Jamnadas Dwarkadas: I shall just quote the words of Lord
Hardinge himself to prove the correctness of my statement.

Lord Hardinge said in his Budget speech in 1916 :

¢ 8ir William Meyer has explained the attitude of His Majesty's Government towards
the proposal made by the Government of India that in the new taxation proposed in this
Budget the import duty on cotton should be raised, leaving the excise duty on cotton at
its present rate, an assurance being given by His Majesty’s Government of the future
abolition of the excise duty as soon as the financial situation would pernfit of such a course,
and, further, I need hardly say that the Government of India have no desire to create
controversies here in England or anywhere else at the present time by the discussion of
questions affecting Indian interests; but they are glad to have had the opportunity of
placing on official record their views that the import duty on cotton fabric should be raised,
and that the escise duty should for the present remain at its actual figure, and an assurance
given that it will be abolished as soon as financial considerations will permit.’

I ask the Honourable Finance Member whether it amounts to this, or not,
that the intention of Lord Hardinge’s Government, although they could not
abolish it at the moment, was never to enhance it in the future.

But why has this proposal come from the Honourable the Finance
Member? The Honourable the Finance Member says that he maintains
the character of the present tariff. A policy was laid down in 1916 —and
this policy was subsequently carried out last year also,—of raising, for the
purposes of revenue, the import duty as occasion required and of leaving the
excise duty intact; I would ask the Finance Member whether he does or
does not depart from that policy, which was laid down in 1916 and subse-
quently adopted by him, when he makes a proposal for increasing the
excise duty ? Sir, I do not want to go into the history of the excise duty.
Honourable Members of the House are aware that the very mention of
excise duty revives in our minds the old and bitter controversy between
Lancashire and India when the interests of India were always subordi-
nated to the interests of Lancashire. I want fo ask, Sir, whether or
not the Honourable the Finance Member has, wunconsciously perhaps,
played .into the hands of the Lancashire people when he comes out with a
proposal to increase the excise duty. Throughout the last year we have spen
that agitation has been going on in England from day to day asking the
Secretary of State to lessen the burden of the import duty and to raise the
countervailing excise duty, and now the Honourable the Finance Member comes:
-with a proposal to levy an additional excise duty. Sir, it is a fact well known
: .40 all the Honourable Members of this Housez that, while impérted cloth is



GENERAL DISCUSSION ON THE BUDGET. 2775

used by only a fraction of the people of India, mill-made cloth is used bY
the masses of India; and when you place an additional burden of four pe’
cent. on that mill-made cloth, it is not the mill-owner alone who will meet the
extra cost from his pocket, but the poor consumer—one of those teeming
millions of India—who will have to bear the additional burden of the
4 per cent. I ask the Honourable the Finance Member, when England was
faced with the gravest financial considerations during the war and when
every possible and conceivable avenue-of additional taxation was explored, did
ever any one in England venture to suggest that the production of cloth in
that country should be taxed ? Does the Honourable the Finance Member
mean to say that, if such a proposal had been made in England, it would not
*have met with the greatest possible opposition from Lancashire merchants
and the people of Great Britain? And yet, in India, a proposal of that
character, for taxing the poor consumer for a necessitv of life, is made
and we are told that we must look on it with equanimity because the
finan-ial considerations of the Government of India demand that such a
duty should be levied. Sir, I think that the House will be at one with
me when I say that not only this Homse, not only the mill-owners——
in whose interests certainly I am not standing here,—but the whole
population of India resents strongly the levy, the imposition of this duty.
If in the year 1922, in the second year of the Reforms, this proposal is
persisted in by the Honourable the Finance Member, the only inference that
we can draw from it is that it is not this Assembly which is to guide the
Government with regard to its future policy, but that our interests are still
to be subordinated to the interests of Lancashire, and that we are to be ruled
in the interests of, and at the dictation of, the merchants of Lancashire. Sir,
I strongly protest against this excise duty and 1 feel that, considering
especially the times in which we are living to-day, no more unfortunate
proposal could have been made by any Finance Member.

I then come to the increase in railway fares . . . . .
Mr. President : The Honourable Member’s time is nearly up.

Mr. Jamnadas Dwarkadas: I want to point out, Sir, that along with
the excise duty, the additional duty of 7} per cent. on machinery and the
duty of 15 per cent. on stores, dye-stuffs and sizing materials, will increase
the burden on the industry of India and that all the proposals that underlie
the principle of this Budget will have the effect of penalizing the industry of
India, on the growth of which depends the future prosperity of this country.

Sir, one word more and I will have done. There is a proposal to increase
railway fares. I submit, Sir, that, even if a case is made out for the necessity
for an increase, I hope this House will see to it that no additional burden
falls on the third class passengers,’who are being very badly treated compared
to the bulk of the revenue that they pay to the treasury. Sir, I am afraid
I have exceeded the time limit, but I hope that, considering the gravity of
the situation and considering the fact that we are asked to sacrifice the
principle for which we have fought all these years, these new proposals for
additional taxation and especially the principle underlying them will not be
accepted by the House.

 Mr. P, E. Porcival (Bombay: Nominated Qfficial) : I do not wish, and I
‘'shall not attempt, to speak on behalf of the Government of Indis, which
) * . c2
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I do not represent I only wish to say a few words as an onlooker, though

ossibly from a different point of view from that of some of the Members
Eere. Now, in vegard to the additional taxation, I will not add anything,
except to point out that, while several Members have asked for reduction of
taxation, we have not yet heard any proposal for increasing taxation, in order
to make up the deficit with which we are faced. I believe, however, that
the Honourable Mr. Spence has some proposals to make on those lines,
Thete is one thing, to which I wish to refer, in the Honourable Mr. Jamnadas
Dwarkadas’ speech. * I understood him to say that the mill-owners will not
pay the additional excise duty. Well, Sir, if they will not pay the additional
excise duty, they need not trouble over the matter. If the consumer is going
to pay the excise duty and the mill-owner is not, then, it seems to me, it
does not materially affect Bombay.

But Sir, the chief objection that has been taken to the Budget is that
there is too much extravagance on the part of Government. We have often
heard that the Government of India is very extravagant. We have heard
that so often that people have finally come to believe it. But is that assertion
supported by facts? Now, Sir, I should like to refer to the remarks of a
gentleman who has spoken on this point; and I think that there could

- hardly be a more independent person anywhere in the British Empire, I

wish to refer a speech by Lord Selborne. Lord Selborne is known more as
an administrator than a politician. He was First Lord of the Admiralty ;
he was High Commissioner in South Africa, and he was Chairman of the
Joint Committee of the two Houses which sat on the Government of India
Bill. He is, therefore, an administrator with an experience of three
different parts of the Empire; and this is what he says :

¢ The Government of India was originally formed on the most simple lines possible.
Its tasks were to preserve order, to administer justice, and to collect the revemme. It
really was an absolutely ideal Government after the conception of Government of the
Manchester School. I do nok suppose that such an economical Government has ever existed
before in the history of the world . (Laughter).

Those are Lord Selborne’s words. If Honourable Members do not
agree with him I cannot help it. .

‘. . .+ and I do not suppose that the world will ever again see itslike. It is quite
extraordinary for what it has done with a very small man-power and with the smallest
possible budget.’

That is the opinion of an independent gentleman. I will read a few further
remarks of his, which may possibly interest Honourable Members of the
Treasury Bench :

* At the present moment, in my judgment, the Government of India in every Depart-
ment is entirely undermanned,’ (Laughfer)—* and the men who correspond to Minmisters
in this Country are grossly over-worked. I wantto lay the greatest stress on this—the
cheapnten:u, the economy, almost the stinginess in man-power of the Government of India at
present,

Honourable Members will see that he used the same adjective as my friend,

‘Sir Frank Carter, used regarding the Finance Member.

Dr. H. 8. Gour : Is it a contribution to ‘Punck ’? .
"MIr. P, E. Percival: Thisis a speech made by Lord Selborqe in 1919
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on she Government of India Act. Sir Frank Carter described the Finance
Member as a stingy man ; and that is the position. The Government of
. India is stingy. It has always been stingy. (4 Foice: ¢ Shame °.) Perhaps,
however, it may be asked, if the Government is so economical, why is it that
we have got this deficit ? I suggest that the answer can be given in two words,
namely, the war. If the critics of the Government can mention any other
country in the world, any civilised country, where prices are low and taxes
are low, where the finances are good and the exchange is good, we shall be
very-glad to hear of it. There are pensioners in all parts of th2 world looking
for such a country to live in. (Laughter.) We are told that the Channel
Islands are full og pensioners trying to escape the British Income-tax.

Mr. N. M. Joshi: Go to Germany.

Dr. H. S. Gour: Or Switzerland.

Mr. P. E. Percival: Atany rate peopleare going to the Channel Islands to
try to escape the British Income-tax, which, I may mention, is 6 <hillingsin the
pound (thatis, a little less than 5 annasin the rupee), which is 3 times as high as
the highest rate of income-tax proposed in the present Budget. The Honour-
able the Finance Member has in fact pointed out the real reason for this big
deticit, namely, the abysmal depths to which trade depression has fallen. The
same remark was made in the ‘ZLondon Times’ in 1ts financial review of the
year 1921. It is there stated that the trade depression is the worst that has
occurred for 100 years. In the same article it i1s mentioned that the expendi-
ture of the British Government in 1921 was six times the amount of the
pre-war expenditure so that this trouble and deficit are world-wide and
universal.

One other point, which, I think, has not been mentioned by the Honour-
able the Finance Member, but which strikes me, is that we are faced with a
double difficulty ; and that is that, while on the one hand we have got a slump,
on the other hand at the same time we have got high prices—that is to say
comparatively high prices when compared with the pre-war prices—and this
is a point which, I think, perhaps is not sufficiently remembered. If prices
have increased 50 per cent, it is evident that a Budget of 150 crores now is
the same as a Budget of 100 crores in the past. There is no real
increase, but only a re-adjustment in accordance with the prices ruling
at the present time. I do not know how far prices have increased. 1
see, however, in the statement regarding labour in Bombay that there is
an increase of 73 per cent. in the prices of articles required by labourers
there over the prices in July, 1914. This brings me to another point to
which I wish to refer. It is suggested that the Budget may be equalised
to some extent by curtailment of expenditure on the civil side.

Dr. H. 8. Gour : Military and civil, both.

Mr. P. E. Percival: But my question is whether it is capable of any
qurtailment of expenditure on the civil side. The Honourable the Finance
Member spoke as follows :

* We have agreed to accede to the desire of the Assembly for the appointment of a
Committee of retrenchment and an announcement will shortly be made on the subject. But

the field of civil expenditure over which that inquiry ®an range is small; it does not
extend to mfore than 20 crores; and though retrenchment may and no doubt will be

effected, it could have but a mitor effect in restoring the balance.’
L]
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Our body of Government servants, pensioners and so forth, are the
persons who suffer more than anybody else from the increased prices. Others
may have gained or may have lost, as for example, the manufacturers, traders,
agriculturists, etc. But the poorly paid Government servant is bound to lose
by increased prices. We shall, therefore, not be justified in reducing the pay
of these Government servants. Little will be gained by so doing. It cannot
be held that by reducing the pay of the low-paid Government servants, it will,
to any material extent, meet the deficit. The only way to meet the deficit,
Sir, 1s by increased taxation. (A4 voice: ‘We do not want to reduce the pay
of the low-paid Government servants’.) The Honourable Mr. Harchandrai
Vishindas said that a very sweeping curtailment of expenditure is necessary.

Dr. H. 8. Gour: From the top.

Mr. P. E. Percival: I do suggest that it cannot be done on the ecivil
side.

There is just one other point to which I wish to refer. I have heard it
stated—I am not in the confidence of the Democratic Party or of any other
Party—but I understand that some suggestion is made that taxation should
not be increased, because objection is taken to certain items in the Milita
Budget. I am sure that that is a position which will not be accepted by this
House. Let us consider for a moment the constitutional position. It is simply
this. There are A and B, two parts of the expenditure. A is votable and B is
non-votable. Now, the Assembly may change A to A-1; and then A-1
plus B should be egual to C, the total on the revenue side. Now this
amount C the Assembly may obtain in any way that they may desire, by
reducing one tax and increasing another. But one cannot say that, because
the Assembly do not approve of B, which is a non-votable item, therefore,
they will be justified in refusing to vote the necessary taxes, in order to
make up a sufficient amount on the revenue side. It cannot be held that,
because the Assembly do not approve of any particular non-votable item,
therefore on account of any difference of opinion in respect of that item,
they would be justified in refusing to vote the necessary taxes for the ad-
ministration of the country. Well, Sir, in the discussion on Mr. Mazumdar’s
Resolution in Simla, it was pointed out—and rightly pointed out— that this
Assembly had gained a reputation for sobriety and statesmanship. I ven-
ture to suggest that that reputation was gained, more than by anything
else, by the action that was taken in this Assemb% last year, in March
1921, in connection with the Budget of 1921-22. Sir, I am sure the Assembly
will not turn back on their decision of last year, but that they will adopt
the same principle this year ; that they will,a.g.a.in.rise to the occasion, and that
they will do all that they possibly can to maintain the credit and the finan-
cial stability of the country. .

The Assembly then adjourned for Lunch till Half Past Two of the Clock,

[
The Assembly re-assembled after Lunch at Half Past Two of the Clock.
Mr. President was in the Chair.

'Mr. Manmohandas Ramji (Indian Merchants’ Charfber and

[
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Burean : Indian Commerce): Sir, I rise very reluctantly as I have to perform
a rather painful duty. But as it isa duty all the same, I feel as in duty
bound that I cannot let this opportunity slip without submitting an emphatic
protest to the proposals made in the Budget by the Honourable the Finance
Member.

It is indeed a matter of regret to find so high a deficit as that of 34 crores
-of rupees. The Honourable the IFinance Member realised the gravity of
the situation, as his words quite in the beginning indicate. They are:

‘ The world was watching to see how this, the youngest of Parliaments, would meet
a test, which might have strained the capacity of many an older institution .’

True; very true; really it is a very severe test through which we are
passing. But then, I am afraid I must point out that the course snggested
by him fs not a judicious one to meet the situation. Instead of effecting
any reducticn in the expenditure, he comes before the House and asks for
a tremendous increase in the already heavy taxation. I am sorry to find,
Sir, that there is not the slightest indication any where in the whole Budget
for retrenchment. I know that we are asked to live under hopes. We have
been told that we are committed to an inquiry into the steps necessary to effect
retrenchment, and also that the field of expenditure, civil expenditure, over
which that inquiry is to be held, is small.

May I ask this Assembly to consider and consider seriously whether it
will be right on our part to go on sanctioning more and more taxation year
after year, especially when we have been already informéd by our worthy
Finance Minister that there is only a limited scope for retrenchment of
expenditure in the Civil Departments? I daresay some limited scope may
be found in the Railway and Post and Telegraph Departments. The fact 1s
that the expenses go up from year to year on the contrary.

Goods rates have been increased on the Railways; it is proposed to
increase passenger fares by 25 per cent. Within the last few years passenger
fares have gone up nearly 34 to 4 times. The Railway Department, I beg
to assure the House, can spend as much money as may possibly be provided
to it for expenses; while there is little or no possibility of reduction of any
kind.

Then comes the great question of the military expenses. We have no
control over the expenses. They must be paid, however exorbitant they
might be from our standpoint. We are unable to reduce them by the Act,
and we are not responsible for them. Within a short period the military
expenses have gone up three times. The position we are face to face with
fs that, on the one hand, there ig a tremendous deficit in the Budget, and,
on the other hand, our conscience within tells us that the heavy burden of
the increased taxes will be too much for the poorer people of theland, and
they will not be able to tolerate the same even unpleasantly. Let ussurvey the
whole situation calmly.

‘We voted for increased taxation to the extent of nearly 18 crores last
yearand .within two years very nearly 50 crores. To make up this deficit
we have to sanction a large increase in taxes, as for instance, 20 per cent.
in passenger fares, 10 per cent. on the already high duty on sugar of 15 per
cent., ¢¢.?altogether 25 per cent, on that important commodity of daily

L . L]
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consumption. Machinery, ships and ship-building materials and Railway
materials will have a duty which will be four times, s.c., from 2} per cent.
it will have to go up to 10 per cent. under the proposed increases. Locally
manufactured piece-goods 73 per cent.; the duty on salt is proposed to be
doubled. An enormous increase in income-tax and super-tax has been
proposed. The postal rates have been coubled. Duty on yarn used on
band-looms is to be 5 per cent.; duty on matches to be four times, s.e.,
from 6 amnnas it will jump up to 24 annas per gross boxes. It may be
noticed very clearly that the majority of the taxes have to be borne by the
poorer people of India. Salt, matches, posteards, tobacco, locally manufactured
cloth and the like commodities have to be consumed by the masses of the.
people, who are poor everywhere, but specially so in this poverty-stricken
land, poor India, Glarib Hindustai. The average increase in taxation
within the last two years comes to one rupee and eight annas per’head per
annurm.

Now let me say a word regarding the proposed ihcrease in cotton
excise duty. This duty is obnovious and a very contentious history. -If
this duty is sanctioned, it will bring 5 croves and 3 lakhs of rupees instead
of 2 crores and 20 lakhs, or roughly 2 crores and S0 lakhs more than last
year. Let us now compare this increase with the proposed increase in
the duty on the imported piece-goods. It is proposed to inerease it from
5 crores to 6 crores and 81 lakhs. Locally produced cloth tax will increase
by 2 crores and S0 lakhs while imported piece-goods have been calculated to
bring in only one crore and 81 lakhs more of tax. Is this fair? Is this
the way in which you are going to protect your industries? This is
all evidently quite alright for the Manchester merchants, but not for us
Indians, permit me to point out. We are all aware how bitterly Lancashire
agitated and waited in a deputation on the Secretary of State last year, and
we all know that our Government had to yield at last. I assert positively
that no country or nation on earth could have tolerated such a treatment
from its Government even for a moment. ~What right has Lancashire to
dictate? I forget, Sir, that this is India and anything and everything will
be possible and will do here. But permit me to point out to Lancashire that
those days of dictating have gone and we areable at least to shape our own
fiscal policy as we like now. The injustice does not stop here; it goes
a step further still.

All the stores, dye-stuffs, sizing and finishing ingredients have been
proposed to be taxed witha duty of 15 per cent. to be paid twice over.
Machinery of all kinds and the spare parts thereof will bear a duty of
10 per cent. if the present proposals are to be accepted. This proposaly
Sir, to subject machinery to a tax cf 1V per cent. meansa tax on Capital.
May I ask if this is wise or just? Can a tax be imposed on Capital justly,
or even wisely ? I shall not answer this question. I shall simply quote the
words of our distinguished past and present Finance Members.

When the Tariff Amendment Act (XVI of 1894) came up, the then
Finance Member, Sir James Westland, made the following remarks :
¢ Imported machinery we all accept as necessary to exempt, any other course would be

tax dlo: apital, a tax on our own .napufactures and a protection to competitors outside
lndis.’ ' b
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He further said :

‘ The exemption of Machinery webased on the principle that it was undesirable to burden.
it with a & per cent. duty, Capital employed in the productive industries of the Country.’

Then again last year only did our Sir Malcolm Hailey, when introducing
the Budget, say :

‘In the interest of India’s industrial development increased taxation on Machinery-
Metal and Railway plant, is undesirable .’

It will be observed by the Assembly that both Sir James and Sir Malcolm
deprecated the idea of taxing Capital, and yet it is our misfortune this year that
even the broad principles and the chief pollcy is neglected by the very same
gentleman who propounded it only so far back as onh 12 months, only one
smo'le year of 365 days. {Laughter ) The reason is not far to seek or search.
The deficit in the Budget is rather heavy and you cannot under any circums-
tances reduce your rmht.nv expenses. %’oor India has to pay countervailing
excise duty on all stores and dye-stuffs twice, and also a duty on Capitall
The Government of no other country could have dared to do such_ things. I
strongly protest against raising excise duty and duty on machinery.

Let me examine the proposal to raise this countervailing excise duty more
closely. Mills will have to pay by way of tax 5 crores and 3 lakhs
next year against 2 crores and 20 lakns of last year, while imported foreign
goods, I mean piece-goods, will pay 6 crores and S1 lakhs next year against
5 crores of the last year. The above figures prove very clearly that the
Indian manufacturer will have to pay much more than his competitor from
a foreign land. Besides this a further burden will fall on the Indian
manufacturers. They will have to pay nearly 10 lakhs more by way of taxes
on stores, dyes and spare parts. They will have to bear further freight charges
on coal, and machinery. In all, I think, the Indian Mills will have to pay 3
crores and 50 lakhs, while the duty .on imported foreign piece-goods will be
only 1 crore and 81 lakhs more.

This measure, permit me to point out, will protect Lancashire mills very
largely and the Japanese mills only to some extent Piay note very
kmdlv that this charity will be at the espense of the poor Indian people.
We are all aware how Lancashire agitated so that countervailing excise
duty may be imposed, and the result is t.here, all too well known to you all
to need any mention here. No other country or nation could ever bear this
treatment at the hands of its Government. But this is poor India ! Helpless
India! May I ask if it is governed to protect foreign industries ?

If the Honourable the Finance Member wanted to make up the deficitin the-
Budget, he should not have touched this importa:t industry alone, but the
burden should have been equaly distributed over all Indian industries, such as
the Iron and Steel Indust.ry, Jute Mills, Coal Mines, Oil Mills, Flour Mills, etc.
All these are companies, big concerns, why not tax them all, if that tax is
justified from any standpoint or view ? Why have you selected this pm'lucula.r
industry to be penalised ?

Besides this, Sir, poor Indians will have to pay double rate of tax for
salt ; for matches they will have to pay four times. Within the last four
years, we have spent 90 crores of rupees. The thxation has been increased.
by 50 crords within the short period of two yesrs, which works out at the rate:

e ' .
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of 1} rupee more per head. Now, Sir, the question is how far and how
long this increase in taxes will continue. By retrenchment you can cer-
tainly save a few lakhs here and a few lakhs there, but that will not help you
unless you can reduce your military expenses by 20 to 25 crores. It rests
with the Government now whether they will or can reduce the military

expenses. If they do not do it now, I am afraid it will be impossible for .

them to govern this country. People have been taxed to their utmost capacity,
they are quite unable to pay any more taxes. Reduce the expenses of the
Military Department, even at the risk of efficiency and even safety ; withdraw
from Waziristan, reduce civil expenses, Indianise your services, and do every-
thing possible to effect economy, otherwise it will be difficult to govern India. .

The Indian Merchants Chamber suggests a diversion of 6 croves of
interests in paper currency reserve and excess of gold standard reserve to
revenue; they also consider cancellation of notes with dismay and fear a
serious financial ecrisis, which will prove disastrous to trade, industries and
Government finances.

TUnder all these conditions, and for all the other reasons that I have ad-
vanced, I consider that I must protest very strongly and oppose all demands for
new taxation except increase in customs duty, with the exception of machinery
:and stores. I further consider that it would be best for this House not to
become a party to the increase of taxes, but let the Government take the
Tesponsibility and do as they like: let them reduce the military expenses or
increase the taxes as they choose or think best for themselves, for their
stability and for the good of the country they are governing. Let the entire
responsibility be theirs.

Haji Wajih-ud-din (Cities of the United Provinces : Muhammadan Urban :
Sir, the present Budget comes as a great shock and the public in general is
rather  thunderstruck by the extraordinary increase all round. We
anticipated a deficit, no doubt, as the prevailing circumstances are such
that a deficit was sure and certain, but, when it was an admitted fact
that the country is passing through highly disastrous conditions, the popula-
tion is on the very verge of bankruptcy, and the discontentment was due more
to economie causes than to any thing else, so, under the circumstances, Sir, it
was not a sound policy to adopt such measures as may rather add to than
:alleviate the present sufferings and hardships. The present Budget, if
adopted just as proposed, I may be excused for safing, would be nothing more
than to fan the flames, and would certainly increase the depression all the
more in the commerce and industry of the country, thus helping to widen the
-discontent in the public mind. The poor are already badly hit, and no doubt
the increase in postal rates, passenger faves, and duty on articles largely
consumed by the poor. will, no doubt, render them totally insolvent. I may
be allowed to say, Sir, that the Government are not retrenching their
-expenditure as much as they ought to do, and that they should have found
money from other sources than merely from trade and commerce. Sir,if the
Budget were carefully scrutinized, it would be clear that the Government has
not exercised economy to the fullest extent possible. The Government are
well aware how far the present Reforms are approved by the country and
it is feared how much more the continuous increase in . the already heavy
taxes and duties since their inauguration will reflder them still*unpopular.

- s [N
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I am afraid, Sir, the non-co-operators will find another opportunity to perturb
he public mind which is already greatly disturbed. (Hear, hear.)

T would have been very glad to see the actval luxuries taxed twice as
much as before, but it is highly disappointing to find many necessities of
life among the luxury schedule of 30 per cent. and several of the highest
necessaries being proposed at somewhere near cent. per cent. Take for
example, matches and salt. Can any one say that thev are something else
than the urgent necessities of life? The average price of ordinary matches
is something about Rs. 1-8-0 per gross, and to tax them Rs. 1-3-0 per gross is
surely nothing less than cent. per cent. As for common salt, 1 may say,
Sir, that the pre-war rates were about 6 pies per seer. Even in times of
war, when it was difficult to get hold of this commodity for want of wagons,
the price did not go up more than one anna per seer. But now we are
going to tax it at a rate of one anna per seer. (Hear, hear) May
I venture fo ask my Honourable friend, the Finance Minister, who is going
to suffer from this enormous and unjust taxation ? None but the poor, whose
daily diet is nothing but bread and salt. Sir, it is very easy to say in this
spacious hall that the salt duty will tax only three annas per head per annum,
but it is very difficult to realise how this three annas will be spared by the
poor and how many heads will suffer for this three annas. A Persian poet
has rightly said :

“ Oh, you, Sir, whose foot not a thorn has pierced, how can you know the
condition of those who are hit on the head by the sword of misery.’

Kerosene is another instance of those daily necessities on which the duty
is being enhanced. The selling price will no doubt be proportionately
increased, and again the poor man, who has a very limited means of liveli-
hood, is bound to suffer. I quite agree with my Honourable friend,
Mr. Darcy Lindsay, in saying that bicycles can never be considered a luxury
when they are now generally used by peons both in Government and business
offices throuohout the country. As the House knows, I am the owner of
-one of the eycle 1mportmg firms in the United Provinces who import and
deal largely in cycles, and I know very well that the number of purchasers
of eycles who use it for pleasure purposes is very small.

Besides the increase in duty, Sir, there is going to be an all-round increase
in goods freight of 25 per cent. from the 1lst proximo, which will mean
another substantial advance in rates on all those stuffs, and I am afraid the
country will be left short of a ruinous state. By the increase of prices
the consumption is bound to be reduced, as we have already experienced,
and therefore, the object of increasing the revenue will not be attained
at all. May I suggest to tax gold and silver, which are so freely imported
into India and are only luxuses, to double the duty on liquors, the
great muisance of the country, and to transfer precious stones, piece-goods
and other textile fabrics, perfumery and marbles, from part V to part VI, as
well as aeroplanes from part ITI to part VI ; and I am sure by doing so we
are to get revenue increased without cutting the throats of the poor.

Again, Sir, any increase in postal rates is another hit, especially to the
poor, and an advancement from the declared policy. I would never agree
1d the abolition of pice postcards and .half-anna envelopes, but I would
suggest, Sir, that the tbree-pice postage may be abolished and from § tola to 24
tola an anna may be charged, but up to § tola the same § anna may be continued.
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It is not fair that an-anna should be charged on letters passing through
Indian territory which is a very limited radius if compared with 2 annas charged
on letters passing between India and Australia —from one end of the world to
the other. May I suggest, Sir, that a universal rate of 3 annas be fixed for
all foreign countries either in or out of the United Kingdom to make up the
deficit in postal income. '

In conclusion, I earnestly hope that my remarks will receive kind and
careful consideration of the House to meet the critical situation of the country.

Mr. R. A. Spence (Bombay : European) : Sir, I would not for one moment.
that this Assembly should believe that I am not in sincere sympathy with the:
Honourable the Finance Member when he stands before this House to make
his apologia pro anno swo. He has my sympathy in the woes which he
enumerates ; he has my admiration for the manly vigour with which he faces
his difficulties and my high hopes that he will be able to overcome them.
But when he tells this House that no part of this deficit could have been
avoided, I would remind him that he closed the last year’s debate with a
statement that this House had given him all that he asked for and with a
query as to why he shonld be pressed to take more than he asked for? Also,
when he says that his rosy computations of the average rate of exchange
throughout the year passed this Assembly without challenge or criticism, well,
I cannot bring my memory into line with his

The Homnourable Sir Malcolm Hailey: I rise to a point of order, Sir.
I did not make the statement attributed to me by Mr. Spence; and if his:

memory is so good I would ask him to repeat the exact words which I did use
in that connection.

Mr. BR. A. Spence: I will try to bring my memory into line. I have not
got the exact words for the moment ; and I am afraid that the Honourable-
Member’s memory may be a little bit better than mine, but I understood
him to say that. I apologise. Anyhow, it isa very good thing that the
Finance Member has a good memory. I must congratulate him on that.
But, despite his good memory, I am afraid—with the tears that I am shed-
ding this moment over my lack of memory—that this Budget is indeed a
Budget of tears, and tears will contribute nothing to revenue, unless perhaps
it would be to the salt revenue and that only in exiguous degree. But I must
express my admiration for the way in which the Honourable the Finance-
Member in this transitional period of our fiscal recreation has adopted a
policy of levying taxation upon consumption rather than upon production.
Generally, I shall abstain from the criticism, - that so many Members have-
gone in for, on the actual contenis of the Budget. But approving, as I do,
the policy of taxation of consumption, I can but express my regret that
the Honourable Member has faltered in his faith, in word though not in
deed, by the introduction of that disastrous word ‘excise,” the lasting anathemrsa
of every manufacturer in India. What he has proposed is not an excise
tax ; it is in reality again a tax on consumption, and if he will but re-name it
so—and from his speech he evidently does intend it to be so—I am sure
that much of the opposition” which this obnoxious word will produce will
disappear . . . .
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Mr, Jamnadas Dwarkadas: Not at all. .

Mr. R. A. Spence: I hope so. I want it to disappear. Moreover, I
find myself unable to comprehend why, with yarn, one of the staple products
of India, he should desire to place any lower duty on the importation of the
half manufactured material which is, as we all know, in direct conflict with
the productions of this country, than upon the importation of the articles
which are manufactured therefrom, thus giving a clear bounty to competi-
tors in raw material. Again, I would point out that there already exists a
material industry in India connected with the manufacture of cigarettes of
low price. This industry is stimulated and wisely stimulated by the fact
that the duty on unmanufactured tobacco is comparatively a low one, but
the effect of this wise provision is discounted by the fact that the duty
imposed upon imported cigarettes is an ad valorem one, thus stimulating the
competition of that which this country can produce, while sterilizing the trade
in that which it cannot, Now, the Honourable the Finance Member is
better acquainted with figures than I am ; but I doubt if he will contradict
me in what I say now, that is, that tne figures of last year show that, if this
duty were changed from an ad valorem duty to an all-round duty of Rs. 4
per pound on cigarettes, the revenue would have been materially increased.

One of the reasons which the Honourable the Finance Member has given for
no change in the duty on cigarettes is that any change would
produce a smaller revenue, and, if you come to think of a tax
of 75 per cent. on the value of the cigarettes, naturally any change higher
would produce a smaller revenue, but I maintain that the duty changed
from an ad rzalorem one to one of Rs. 4 per lb. would give the Honourable
the Finance Member a bigger revenue than he is getting at, present. I on'y
hope that he will agree with my figures, and we all want more money. I
say that the revenue would be materially increased, but the protection
of the existing industry would in no wise be impaired and the importation
of a better article than can be locally produced would not be beyond the
bounds of possibility. .

Well, Sir, to my mind two points stand out steadily to be conserved by all
lovers of India. These are stability of Exchange a.ndy some effort to produce
a scheme of forward finance which will lead to the eventual assimilation of
the indigestion patch in our finances created by the war. On these two points
the Budget which is before us is less remarkable for what it contains than for
what it omits. I would remind the House that the period of pre-war prosperity
which visited India was almost entirely built up on a stable Exchange which
enabled our stream of commerce to flow abroad into those channels which most
required its irrigation unchecked by serious fluctuation. Now, the Budget
newly introduced, with its threat ofuthe forced resumption of sales of Council
Bills, is most depressing in its forecast of Exchange, and, the lower the fall of
exchange, the greater will be the loss to India by this operation. The Honour-
able Member—I am doubtful, my memory is so bad—but still I think that
the Honourable the Finance Member has clearly féreseen this, for in his
remarks upon Exchange, he, the prophet of 1/8, holds out -to us no higher
possible prospect than 1/4. Last year the Honourable the Finance Member
laid a leaden hand on luxuries, and stern ascetic that he is, classed in thisg
category such everyday essentials as umbrellas @nd motor cars. But there
are two conspicuous luxuries imported into this country which in value outweigh
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almost any other import and yet of one the Honourable the Finance Member
would appear to have said :

‘ By Jove I am not- covetous for gold.’
and of the other

¢ Silver thou pale and common drudge, I'll none of thee.
With regard to gold, I would like to disarm eriticism by saying that I am
referring to gold that is used in the arts, if that might satisfy the Honourable
the Finance Member for the moment. But, as vou will understand, taxation
by way of import duty of these two important imporss would not only help
the Exchequer divectly, but would serve to steady Exchange and minimise the
effect of the resumption of the sale of Council Bills. Now what India wants,
I am not going to repeat again that little storv of my friend, the Honourable
Mr. Abul Kasem, who told us about wants, but what India wants is neither
high exchange nor low exchange, but a steady exchange which would enable
her to enter the world’s markets with her surplus exports untrammelled by
one of those fluctuating factors which forecast friction and forbid fruition. 1
desire to commend this matter to the consideration of this Honourable House
and ask them to consider it without the prejudice which is derived from
precedent.

Turning to another point, I would remind the Honourable Member that but
a year ago he expressed his desire, and lamented his inability, to be honest
with his ereditors. Since then, two committees have sat and reported on the
subject, but no word of reference to their deliberations has found a place in
his weighty and well considered Budget speech. Is he still of the opinion
that he would wish to be honest were honesty so expensive as virtue ?

The Honourable 8ir Malcolm Hailey : What abcut ?

Mr. R. A. Spence : That was, you may probably remember, Sir, about
the committee which sat about the 31 % loan.

In commercial practice it is the common habit of Companies to provide
for a debentfire loan by laying for a period of years an equal charge upon
revenue to provide for interest and sinking fund, but the Government of
India has never been the pupil of Comimerce, always its preceptor, as witness
that compendious tome, the Indian Companies Act, which enjoins upon all
and sundry that they shall, under divers pains and penalties, prefer their
public accounts in a manner different to that in use by the Imperial Govern-
ment. Were the method common in the uninstructed and popular world
employed by the highly-trained and carefully-selected Government of India,
the funds which the Honourable the Finance Member has already allocated
for this purpose would be sufficient not only to redeem in their due course
the loan to which they are specifically attached but would serve also to attach
a sinking fund of one half per cent., tothe 3} per cent. rupee loans held in
India enabling them to be extinguished by repayment in 60 years at par.

What would be thé effect of the re-distribution of these funds already
allocated ? There would be no further drain on the already exhaustéd
revenues, but the old premier security of Indis, setill a favourite, despite
its diminished charms, would increase again in favour until by a pure

ss of arithmetic it carcied with it all Government securities on to a
higher plane of price and rendered more easy, first, the considerable loan
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which the Honourable the Finance Member counts that he can raise this
vear in India and, finally, the eventual absorption into a funding loan of
that to which I have already referred as the indigestion patch in: our
finance.

Ten years ago, a Finance Member who proposed to raise a loan of 25
crores in India in a single year would have been classed as a madman.
To-day he is not. It is not so difficult, but at whata price, what a price
for ourselves, what a price still more to our grand-children when prosperity
has returned and eaten up the aftermath of war !

Let but the House have suflicient patience with me to consider these
Awo points.  Doubtless, there will be many critics of that which the Budget
contains and indeed it is a hard task, it is a bitter task, to vote such heavy
new taxation, but let the House devote some small degree of its attention not
only to what the Budget contains but also to it what it omits and, with that
facility which is given to trade by steady Exchange, with that ease which is
given to finance by generally lower interest, the next year of our finance,
which comes before us for consideration, may be one of greater ease to
ourselves, of greater prosperity to this country, and of less deep anxiety to the
Honourable the Finance Member to whom we all owe a debt of gratitude for
the guidance that he has given us.

Mr. T. V. Seshagiri Ayyar (Madras: Nominated Non-Official) : Sir,
the Budget which was introduced this year has been received with a chorus of
disapproval and disappointment throughout the country. There have been
four successive years of deficit, and the deficit has been mounting by erores of
rupees. Therefore it is impossible for this Assembly to shoulder the responsi-
bility, having regard to what is in store before uws. Sir, the Honourable the
Finance Member has told us that the position is not likely to improve soon,
and, although Mr. Spence has been more optimistic than the Finance Member
in believing that better yearsand greater prosperity are before us, I believe
the House will agree with the Finance Member that there is no near prospect
of our returning to normal conditions. Under these circumstances, Sir, this
House will have to consider deeply whether it can commit the people of this
country to the Budget which has been presented to us. If it is a passing
year of deficit, we might with a clear conscience vote for some of the:
items which the Finance Member has asked us to vote for. But, Sir, with the- -
prospect of such a Budget as this continuing for years to come we will have
to see whether we should undertake the responsibility that the Finance
Member has asked us to do. - As has been pointed out by Mr. Manmohandas.
Ramji, I think this House will be justified in telling the Finance Member,
we will have none of that responsibility. You have brought us to this position..
You have for years together been heaping up the deficit and you should not
ask us to share your responsibility, because the responsibility is too heavy ; the-
responsibility is solely of your making.

Sir, I had intended to speak this afternoon about the position in which:
we find ourselves and to omit any reference to the details of the Budget,
Pecause many Honourable Members have spoken about the details and we
shall have in the days to come something to say about them. But, Sir, the
remarks which Mr. Spence has just now made compel me to say a few words
upon one or two points which he has mentioned. »

Now, Sir, he said that pbjection tothe excise duty was because it bsd a

» ’ *
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very bad history, and because it was protested against ever since it was brought
into existence. He meoses to give this vicious dog a good name and call it
“ consumption * and make it grow fatter, Now, Sir, if Mr. Spence’s memory,
‘which seems to be failing very often, serves him right, he will find that the
4 per cent. duty which is intended to be added to the import duty is exactly
-countervailed by the 4 per cent. duty which has been added to the excise duty.
It is 11 per cent. at present, and is raised to 15 per cent., and in order to
placate Manchester, you are raising the 34 per cent. excise duty to 74 per cent.
It is exactly what is known in mercantile parlance as countervailing excise
duty. It is against this countervailing dutv that we protest It may be
said - probably some colleagues of mine will say—that we have examples of
excise duty in Japan. But if you look at the history of Japan, you will find
that there is no countervailing excise duty. There is escise duty of a kind,
but undoubtedly there is no countervailing excise duty in Japan. Nor do you
find in England anything like a countervailing excise duty.

Now, Sir, with that ease of conscience which has characterised the speech
of Mr. Spence, he has suggested that there should be a duty upon yarn, If
this duty upon yarnis put on, the Finance Member will find that he is throwing
-out of employment abiout 6 million people who are now dependent upon its free
import. I am coming from a part of the country where this foreign yarn is
being utilised by the hand-loom industry. My friends from Bombay have
told you that you are killing the power-loom industry by the imposition of the
excise duty. You would undoubtedly kill the hand-loom industry if you are
going to impose a duty of 5 per cent. upon yarn. Let there be no mistake upon
that matter. The hand-loom industry is the only industry which is really at
present competing with the goods we have from Manchester, and, if you are
going to put a 5 per cent. duty, you would throw out of employment a large
number of people, and the Madras Government especially will have to provide
relief camps for the people. Therefore, Sir, I want to enter my emphatic
protest against the suggestion which has been made that there should be an
import duty upon foreign yarn. Now, Sir, the Honourable the Finance Member
has patted us on the back and said that we have behaved like good children,
and that we should in this year also behave like good boys and pass the Budget
which he has presented to us. I hope he will not end by saying that we have
behaved like naughty boys. Sir; the world should understand what the posi-
tion of this House 1s with regard to Finance. We have been handicapped in
every direction, and we are asked now, after having been put in that position,
to vote for a heavy deficit Budget. Our hands have been tied by increasing
the pensions, by increasing the salaries and by increasing the cost of the
machinery of administration, and, what is more, we have been told that we
cannot lay any hand upon' the heawé, all*consuming Military Budget ; the
fiat has gone forth that the Law Officers of the Crown have advised that
that matter cannot be voted upon by this Assembly. If that is so, then it is
the Government that should take the responsibility. If the Government
are going to have Rs. 62 crores for the Military Budget, let them find
ways and means. Let them not say that the House is responsible for the
expenditure of this country. Now, Sir, as regards the Military Budget, I
‘was reading the day before yesterday a Reuter’s telegram to the effect that
when the Geddes Committe? -sat, the Committee hoped that India would
xedyce the military force in this country by about 7,000 men. The‘Chancellor
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of the Exchequer tells us now that it has since been found that they
cannot make the reduction. Why ? I hope that somebody would explain
why it was thought at an early stage, when the Geddes Committee was sit-
ting, that it would be possible to reduce the military by about 7,070 men and
why the Government has advised now that they cannot reduce it by even a
single battalion. I should like to know the answer upon this matter. Sir, it
has been said that it is wrong to say that half of the income is being swal-
lowed by the military budget. Some writer ina paper has toid us that you
must take into account th amount which is being collected in the provinces,
and that, if you take the Budget of the provinces as well as of the Govern-
ment of India, you will find that one-half is not the amount which is being
spent upon the military. Sir, if you take that view, you must also take the
expenditure which is being incurred upon the maintenance of the Police. A
large amount of money is being spent in the provinces for maintaining the
Police. If you take the amount which is being spent in maintaining the
Police, and take the amount which is being spent upon the military, then take
all the amounts which are budgeted for in the various provinces and by the
Central Government, you will tind that the expenditure upon these military
and quasi-military forces is not less than one-third of the amount which 1s
being received by way of revenue. Now, I ask the Finance Minister to say :
“ Is there any country in the world which spends half of its income upon the
®military ? {s there any country in the world which spends one-third of its
income upon the military ¥ Now, Sir, it may be said that, to a certain extent,
the situation in the country compel- the Government to maintain this large
military force.

May I be permitted to say that, although a great deal of responsibility
rests upon the people who have contributed to the unrest which is prevailing
in the country, the Government is not altogether without responsibility for
what is going on now. Some of us, night and day, have been trying to
induce the Government to take steps to bring about a reconciliation, to bring
about peace and good will. All our efforts have been treated with contempt.
TWe have been told that we are fools for the pains that we bave taken. That
certainly has accentuated the situation. That certainly has made the position
of the country worse, and if you say now that you are going to retain the
military strength and that you are not going to disband a single unit of these
7,000 soldiers which you had promised the Geddes Committee vou would do,
you cannot say that the people of this country alone are responsible for the
state of things that you find to-day. Sir, we have been told that the hard
fibre of the English and their determined attitude would seethat the country
is saved from anarchy and that peace and order would be maintained. If you
are going to rely upon this kind of weapon, then certainly we in this Assembly
have with regret to tell you that the Tesponsibility should be solely yours and
we shall have none of it. Sir, I want to say a few words upon the position in
which this House finds itself. The Honourable the Finance Member has
_told us that it is on this House that the responsibility for accepting or rejecting
the, Budget would rest.

The Honourable Sir Malcolm Hailey : Did I? I do not remember
saying that. :

Mr. T. V. Seshagiri Ayyar: Certainly he téld us that we have behaved
like good children and that he hoped we would behave like good children this
year also.. . '

D
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The Honourable Sir Malcolm Hailey : I am afraid I never used the
words which the Honourable Member attributes to me.

Mr. T. V. Seshagiri Ayyar: In the speech on the Budget you did say
something like it. Probably I have put a very bad paraphrase upon your
language, but there is no doubt that those are your sentiments,

‘1 his is what you said :

‘The responsibility was heavy, for the world was watching to see how this, the
youngest “of Parliaments, would meet a test which might have strained the capacity of
many an older institution.’

Certainly, that means that we have once before behaved very rightly
towards you, and you expect us to bebave again rightly. Now, the question
that forces itself upon one’s attention is this. Are we given a free hand? Are
we in this country the masters of our financial position ? I have already referred
to one aspect of the question, namely, that we have not a free hand in regard
to the shaping of the military policy. I told you also that our hands have
been tied by the increase of pensions, increase of salaries and increase in the
cost of administration. Again, sofar as the Gold Standard is concerned, it has
been fixed at two shillings for a rupee. Are we responsible for this? Have
we any right to vote against this policy ? Have we any right to say that the
rates between gold and silver should not be a two-shilling standard ? Then,
again, what about the Gold Standard Reserve? Have you attempted to bring
the Gold Standard Reserve here? Have you been able to do it, and have you
been able to coin gold here? You have not given us any rights, and can
you say that we have fiscal autonomy that will enable us to deal with our
financial administration in the way in which we would have to deal with it?

Sir, take the position of the credit which this country now enjoys. In
the days of the East India Company, they were able to borrow at the rate of
5 per cent. in 1842 and 1843. Later on, they were able to get money at
4 per cent. and, even after the Mutiny, the Crown was able to get money at
3% per cent. In 1896, it was able to get money at 3 per cent. Since 1896,
the credit has gone so low that in 1921, we were obliged to pay 7 per cent.
In 1914 and 1915, we had to pay 5 ﬁer cerrt., in 1919, 6 per cent. and in 1921,
7 per cent. That shows, Sir, that the credit of this country has gone very low.

8ir Montagu Webb: What about the War?

Mr. T. V. Seshagiri Ayyar: Now, Sir, Sir Montagu Webb asks me
whether the war is not responsible for this high rate of interest. Certainly
India has never been engaged in war. India has all along been enjoying
peace. India, no doubt, assisted England with men and money, but certainly
there has been no war in this country and, if you have been able to borrow at
a high and heavy rate of interest, that shows that you have no credit in the
country ; therefore it is impossible that you can ever ask this House to meet
the responsibility either by borrowing or by relying upon credit. .

Sir, there is one matter upon which I should like to say a word .only
because the time is pressing ; and it is this. The Finance Minister can rightly
say that none who has hitherto spoken has suggested any constructive pro-
gramme. With his permission, I would say a few words upon that matter.
The contributions from Native Princes were fixed at a time whep the cost of
the Administration was hardly a third of what ¥ is now and when the cost of

*
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the military undoubtedly was not one-third of what it is at present. Now,
Sir, T ask the Honourable the Finance Member, has he ever directed his
attention to that ? Has he ever considered whether it is possible to levy a
further contribution from these people who enjoy peace and prosperity in
consequence of the heavy expenditure which we have incurred? There
is one other matter which I would mention. I have privately talked
to the Finance Member upon that and I have also written to him upon
that point. 1 have "drawn his attention to the fact that the Permanent
Settlement is a matter which is ruining the peasants and a change in which
is capable of bringing in a good revenue to the country. It is true that it is
a matter relating to the provinces. Unless you repeal the law (Madras
Regulation XXV of 1802), the provinces cannot do anything in the matter.
The provinces are, no doubt, directly interested in raising more revenue, but
it is your Act which is standing in the way of the provinces reaping the
benefit of such a policy as that, and, therefore, it is your duty to bring about
the possibility of raising more revenue by a change in the Permanent
Settlement. I do not think that I have exhausted all the avenues from
which money can be got, but I must certainly say that the expenditure
which you are now saddling the country with is beyond its capacity. There
must be considerable reduction in the expenditure, both on the civil and the
military sides. There must be an honest attempt to see that the expenditure
& not allowed to grow more and more. If that is attempted, I am quite sure
that you will beable to meet the situation. As has been pointed out by the
Finance Minister, this is not a stray instance of taxation. This is likely to
be a recurring one and a permanent one. I'must say that this House will
not be justified in passing the Budget, as presented to us, unless we have
some guarantee that further attempts will be made to reduce expenditure and
to ease the situation in the country.

Prince A. M. M. Akram Hussain Bahadur (Calcutta and Suburbs:
Muhammadan Urban): I rise, Sir, to offer to the Honourable the Finance
Member my sincere condolence on the financial situation of the country which:
was revealed to us last Wednesday, and I wish, if I may, to make a few
general remarks of a common-place character. These may not contribute to
the wisdom and sagacity of this Assembly in tackling the crucial problem, but
will go to strengthen those common-sense principles, which, from the very
fact of their being too common place, are apt to be overlooked. The
heavy deficit of 84 crores in our Budget Estimates for the current year is
more or less double of the anticipations of last year. That the figures of the
Honourable the Finance Member should have shown so great a disparity
between the forecasts and actuals is a matter of great regret. Be that as 1t
may, the country is faced with a grave financial breakdown and in this
connection a few observations perhaps will not be out of place. It is to my
mind a principle of no small moment, as applicable to corporate bodies as to
individuals, that the expenditure must never, or seldom if ever, be allowed to
exceed the income. Nay, the adjustment between the revenue and expen-
ditu?e must always be so arranged as to leave a surplus which should go to
swell the reserve upon which we must depend iff times of exceptional need.
That, Sir, may be a very common and elementary principle, but none the
less a very wholesome and potent principle, which the Government cannot
remember tooswell. In contravention of that principle, what do we see?
We see tl.mt the Government for the last 4 years running have been spending

L]
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far in excess of what their normal revenues entitled them to. Instead of drift-
ing along haphazardly, spending money thoughtlessly, it were better perhaps
if Government presented to the Assembly a cutand dried programme of
their expenditure not only in the current but also in the following year.
If there is unfortunately reason to anticipate that the normal revenues of
the country will be inadequate to meet the requirements—requirements
which must obtain the sanction of the Assembly l-ﬁrst--money may be
raised to meet the situation by fresh taxation before the Government com-
mitted themselves to the incurrence of expenditure. It seems to me that
there would be little difficulty to get the support of the Assembly to do that,
provided that the House was convinced of the immediate utility of each
item figuring on the programme of expenditure. To my mind, Sir, that
would be a course by far more preferable to the one in practice now, wiz.,
that of spending money ad lib and then by showing a delicit in the Budget
to win the sympathies of the Assembly and obtain its consent to increased
taxation. ‘This may be a more strategic move, but it certainly is not one
commensurate with safety. On the other hand, it is fraught with the grave
risk of a further enlargement of the gulf existing between revenue and
expenditure which it is sought to bridge over. Itis of imperative necessity
that, by practising steady economy resnlting in yearly surpluses, we build up
a big national reserve and thereby relieve the poor man’s sufferings by‘a
diminution of taxation.

I trust I shall not be misunderstood by the Honourable Sir Malcolm
Hailey. We share with him to the full the misfortune which is as much of
this Assembly as it is his. We sincerely regret that his regime of office as
the keeper of the Public Purse should by ecircumstances of an uncontrol-
lable character, be so abundantly strewn with such wide and varied difficulties
for the creation of which he, at any rare, was not responsible. I am inclined
to thiik that a good deal of the dearness of money is due to world causes as
pointed out by him, and is to a great extent the direct sequel of the great
European War, from the effects of which it will be some time before we
complretely recover. There is something else which may have an appreciable
bearing upon the finances of the country, and, in this connection, it will
perhaps be not inopportune to take note of the forces of disruption which
tend to increase the internal disturbances and the menace to security of life
and property which manifest themselves fairly frequently. Thanks to the
firm policy of Government which has at last been decided upon. I, for one,
am not without hope that matters will sooner or later right themselves and
follow the normal peaceful course. I have taken cognizance of a possibility
of complications because it behoves us to be circumspect. To be forewarned
is to be fore-armed, for it may so happeh that, owing to these revolutionary
tendencies in the country, the Budget of the Honourable the Finance
Member may assume a different complexion indeed. I hope, however, that
these fears may never be realized and may prove quite groundless. We
should, however, do well to provide sufficient funds to Government not _only
for their present legitimate needs, but, also, if the Assembly is as cautious
as I should myself like to be, to enable them to tide over their possible
unforeseen difficulties in the near future. With this object in view, I shall
heartily support the proposition of Government to raise additional money by
increased taxation in so far as it may be equitable and just and only to the
extent to which this already over-burdened country is able to stand, it. - And

I
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I hope this Assembly, imbued as it is with a spirit of co-operation and deter-
&iged as it is to shoulder the responsibilities and burdens of the State, should
accelerate the passage of measures which will bring in additional revenue, if
possible even in excess of the present needs of administration. Let us not
apply our pruning knife to cripple the resources of Government. That
instrument hould be reserved only for items of expenditure. The various
demands for grants, so far as may be possible, should be met with a sense of
responsible generosity.

Sir, no one can for a moment deny that a beneficent and effcient
Government must require money to bring into fruition those objects of
public utility which benefit ccuntless thousands, and to maintain security
and peace both from outside aggression and from internal disorders. It is,
I think, the good fortune of this country that it is governed by a race that is
not likely to show a clean pair of heels at the first signal of danger and one
that has given through ages ample proof of its tenacity of purpose and dogged
determination. To a deep thinker, it ought to be a matter of pride that it has
the privilege of being under the protection of a confidence inspiring people ;
for the ends justify the means. This country, therefore, as long as it does not
succeed in a complete and effective self-organication for its own defence,
must ungrudgingly pay for the up-keep of that Army upon which it has
depended for its safety so long. It is no use to bewail the large percentage of
the country’s revenue which the military espenditure consumes and must
necessarily consume. The high ratio existing at present can only be lowered
with the mcreasing freedom of the country from internal troubles and the
greater preparedness of its people to rise against a common foe in times of
war and a progressive co-operation with Government in times of peace.

Regarding those items of expenditure over which this Assembly exercises its
right of vote, considerable progress can be made, if we set our faces resolutely
against all costly schemes of doubtful necessity and in personal nature for some
time to come, until the finances of the country are rehabilitated once again. There
is, to my mind, Sir, considerable scope for discretion, for economy, perhaps
also for retrenchment ; and, if we carefully go about the business with the
requisite thoroughness and precision, I am positive we will be able to do much
good. Circumstances may render it essential to tap the resources of the
country, but they must be applied to the best advantage and for the most
pressing need of the country. I hope, therefore, Sir, that, while expenditure
must face the severest scrutiny of this House, we should, in the matter of

. placing money at the disposal of Government, on which depends primarily
the efficient administration of the country, clear our minds of all passions
and prejudices and discuss and deliberate upon each and every demand on
its intrinsic merits. =~ We must not unwarily and unintentionally thwart
Government in their necessary equipment of money. We should not oppose
their desire to raise duties and taxes unless we have some alternative suggestion
to replace specific proposals. The high and unprecedented deficit which we
all deplore has to be met somehow. The manner in which we treat the
country’s need for money will be the true criterion of our high sense of respon-
sibility and an assured test of our fitness and foresight in the eyes of the world,
a test which we stood so nobly in the first year of our existence. With these
words, I appeal to the House earnestly not to lose ssght of the fact that they
have to presetve as well as to augment their reputation for sagacity established

last year, May Heaven guidé them in the right path.

-
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8ir Vithaldas D. Thackersey (Bombay Mill Owners’ Association :
Indian Commerce) : Mr. President, I could not help sympathising with the
Honourable the Finance Member when he unfolded his tale of woe in pre-
senting the Financial Statement on March 1st. I would call this Budget,
for want of a better word, an Insolvency Budget, both in respect of the
financial position and in respect of the method of taxation. Before I go
to the figures presented before this House, I should like to associate
myself with the remarks of the previous speakersin condemning the large
and increased expenditure on the military side of the Budget. I also
associate myself with my Honourable friend, Mr. Jamnadas Dwarkadas,
in his condemnation of the excise duty and the duty on machinery. 1
will not, therefore, take up much time of the House in speaking about
the excise duty as I had intended as a representative of the Mill
Owners’ Association on this Council. The Honourable the Finance Member
told us the other day that sheer financial necessity compelled him to
make proposals to levy the duties which he had suggested. But in doing
so, I submit, Sir, that he has overlooked the sound principles of taxation in
his great anxiety to find the money. He thinks (he has not said so, but
from the language used in his Financial Statement it appears so) that the
excise duty on cotton goods proposed by him is quite sound, because it is a
consumption tax. May I refer him to the debates in the year 1894 when
Sir James Westland and other Members of the Government, one after anothef’
admitted that they did not approve the proposed Bill as based on a sound
principle of taxation, but that they had to levy that tax because they were
compelled by the Secretary of State to introduce that Bill. Further, we must
give due credit to those Members, for when voting for the Bill, they one
after another got up and said that they had to vote for it on account of
the mandate ; otherwise they were opposed to the Bill. Now, the times
are changed when the Finance Member, in the second year of this
young Parliament, as it has been called, comes forward and says that, because of
sheer necessity the increase in the excise duty is based on a sound economie
principle of taxation. At that time, Sir, protests were made inside the House
and outside in the country. The great movement of Swadeshism had its birth
from that day. When sheer protests did not count for anything, the people
started the movement of Swadeski on that occasion. The Congress every year
passed Resolutions of protests, the Industrial Conference also passed Resolutions
of protests and there was absolute unanimity in the country against the excise
duty. My Honourable-friend, Mr. Jamnadas, has already told you about the
declaration of Lord Hardinge. I may further refer you to the speech of Sir
William Meyer in introducing bis Financial Statement of 1917-18. Now,
Sir, no country in the world taxes its own industries, and particularly indus-
tries like cotton industry, which, owing to favourable circumstances in
India, if properly encouraged and helped, would be able to supply 80 per
cent. of the requirements of the country. (Hear, hear.) The industry at
present supplies 40 per cent. of the country’s demands. If my calculations are
correct and if the machinery which has arrived now and the extensions contem-
plated by the mills are taken into consideration, by next year they will be able
to supply perhaps 60 per cent. of our demands. o

1 am sure this House will never subscribe to any policy which will prevent
the Indian cotton industry from supplying 80 per cent. of the Indian demand.
The remaining 20 per cent., which is m fine count, and which is used by
the rich, may be imported from abroad. - The“great objection to this duty is
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the way in which it is levied. It is not a tax on profit; it is a tax on pro-
duction, and it weighs most heavily when a depression in trade occurs. On
the one hand, owing toa depression in trade, you show a loss in your mills;
in the same year, you pay a lakh ora lakh and a half for taxation. The
weaker Companies, in such cireumstances, go to the wall, and their liquidation
is hastened by a policy of this kind of taxation. The cycles of good trade
and bad trade come to this industry as they come to any other industry.
You will find—let us not go to very old times—tiking the present
centary, that 1901-02 was a year of depression; 1907, 1908 and 1909
were vears of depression, and 1913-1914 was a year of depression, when
eicht or ten mills went into liquidation and sold for a song. Itis only
during the last four or five years, owing to the difficalty of secur-
ing machinery, that the present prosperity has lasted, and the advantage of
this prosperity 1s that our production during the next two or three years will
increase by 20 or 235 per cent. Everyone in the country has a chance of
taking up this industry and it will increase the prosperity of the country and
supply the needs of the people. There is no monopoly 1n this industry.

Sir, the principal-competitor in the Indian market is not Lancashire. It is
Japan. With their bounty-fed freights, their cheap freights for importmg
raw materials both from India and America and sending out their production

ein their bounty-fed boats ; with theiy home market fully protected, where they
can sell their goods at a higher rate, in order to enable them to dump goods
in India and elsewhere; all these reasons make Japan a great competitor of
India. So far as Lancashire is concerned, in the history of our industiy,
the millowners have never asked that Government should protect their industry.
All we say is that a home industry is not to be taxed simply because you are
having an import duty for revenue purposes.

According to the proposal of the Honourable the Finance Member, the
Indian cotton industry is to be placed in a worse position than at present.
Government propose to increase the duty on imports by 4 per cent., but they
have increased the duty on machinery by 74 per cent. and on stores by 4
per cent. ; and in that way they have increased the cost of pr duction to a
greater extent than 4 per cent. Now let us consider this duty from the point
of view of the consumer. There is no doubt, and I quite admit the statement
of the Honourable the Finance Member, that the duty is ultimately paid by
the consumer. It is only in times of depression, when competition to sell
goods is keen owing to the supply being greater than the demand, that the
tax is borne by the industry and, during such times there is greater harm done
to the industry ; butin ordinary years it is paid by the consumer. Then let
us calculate what the consumer shall have to pay by this duty. If you will
look into the accounts of a Joint Stock Company, you will find that the total
amount of duty paid, income-tax and super-tax, and the duty on stores and
other articles, come to about 10 or 104 per cent. on the cost of production. If
you increase the duty by 4 per cent., it will come to over 15 per cent. on the
cost of production. Now 15 per cent. more from the poor would mean about
3 annas per pound or 1 anna per yard, taking the average cloth. Now,
what do you think onme man requires ? The poorest man who wants to
clothe himself withont any luxury, must have 10 yards at least
per year, perhaps one pair of dhoties and 4 o»5 yards further to cover
himself, I°think 10 yards would hardly be enough for this purpose, but let
us put if at 10 yards. In thht way, by this duty you are taxing the poorest

. -
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of the poor 10 annas per head, and, as the Government know clothing for a
person is as necessary as food and salt.

The Honourable Sir Malcolm Hailey: I must really apologise for
interrupting, but I am very desirous to get the Honourable Member’s exact
point. Would he mind letting me know whether he attributes that to the 4-
per cent or to the total taxation ?

Sir Vithaldas D. Thackersey: The,total taxation levied on the Indjan
mills will work out to 15 per cent. We have to remember, Sir, that, whether
Lancashire pays nothing or pays 15 per cent., any burden that you put on the
Indian cotton industry whose production is used by the poor, falls on the poor.
Even if you imported Lancashire free, that would not help the poor, or, if you
put 30 per cent., that would not help the poor. The poor use our cloth, and
they have to pay what you charge on the home industry. So far as the
coarse cloth is concerned, there is no outside competition. It is the internal
competition of the mills which brings down rates, and the very fact that
every fourth or fifth year you get a depression in the trade 1s sufficient
indication that there is free and open competition.

Now, Sir, how much does the cotton industry pay to Government? Take
last year. It has paid in the form of income-tax and super-tax ahout 3 to
3} crores, and there is the evcise duty of 2% crores—a total of 51 crores. If
the needs of the country are greater, if industries must be taxed, then the
cotton industry has not the slightest objection to bearing a further share of
the responsibility of governing the country well. But let that tax be on all
industries equally, and not on the cotton industry alone, because the facility
of collecting it in the cotton industry, as I am told, is greater. To say that
facility of collection rule should govern the decision in this matter is not a
right argument.

Now, Sir, I said at the beginning of my remarks that I consider this
Budget to be an Insolvency Budget. The House will permit me to explain
why I think so.

For the reasons that I shall enumerate later on, the position of Govern-
ment is very serious indeed ; and I wish to make myself very clear on this
point ; because any action we may take, or the Government may take, will
bear greatly on our credit. ~We find that, in the next year, Government have
provided for raising Rs. 25 crores in Indian loan, £17} millions in England,
1.e., about Rs. 25 crores, and Treasury Bills to the extent of Rs. 131 crores;
and the rest of their requirements, »iz., 39 crores, they wish to transfer
to the Paper Currency Reserve ; that means that, during the next year, the
Government is going to have or must have Rs. 212} crores in order to
conduct the affairs of the country. If there is any difficulty in securing the
loan or if their credit is jeopardised, then I think not only will Government
suffer, but the whole country will suffer and there will be great confusion in
the country. We must admit that, and we must have a clear notion
about this critical position of the Government. Now, anybody who has any*
thing to do with these loans and commercial matters will agree with me that
before the war, in 1912, 1913, and 1914, when Government wanted to raise
Rs. 4 or Rs. 5 crores by loap, there was a tour of the Finance Member, going
to Calcutta, consulting the merchants and the bankers and then' going to
Bombay und finding out how the loan of Rs. 4 or 5 crores could be raised.
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Five years earlier still, it was only a question of Rs. 2 or 3 crores. Now
Government has taken the responsibility of conducting the country on the
assumption that they would be able to borrow Rs. 212} crores m the next
;Jr_ear. I am afraid Government may not be able to get Rs. 131 crores in

reasury Bills if trade revives. Even at present, Government are borrowing
through their Treasury Bills at a higher rate than the Presidency Banks are
willing to pay for a poor three months’ deposit. It is not the want of credit
of Government ; it is the enormous amount of money, the floating debt, that-
causes this high rate of interest. It also affects the merchants because the
higher the rate Government pays, the merchants have to pay a still higher
rate; the amount of money circulating in the country is the same. The:
merchants and Government are competing against each other and try to
secure the same money, and the rate of interest in the whole country goes:
up ; a most unsatisfactory feature, so far as this part of the financial condition
of Government is concerned.

Now, Sir, let us consider what the causgs of this condition are. In the
first place, the coundition has been brought about by the way, by the careless.
way in which the expenditure has enormously increased. o

If our military expenditure had been during the last two or three years
what Lord Meston sucgested or thought proper, we would have
saved perha Fs 60 to 65 crores of rupees in that one item alone.
Then the salaries of all civil officers were increased. When I was in
London in 1919, I was authoritatively told that it was snggested from India
that the salaries of all the civil officers should be increased and that India
would be able to bear the burden, owing to the exchange rising to 2 shillings
and on the assumption that the exchange would never come down and
the profits would cover more than the increase. To-day it is 1s. 31d. With
regard to this, I may say in passing that my Honourable friend, Mr. Spence,
in his speech to-day wants Government to stabilise the exehanoe ; but,
when I brought forward a Resolution to appoint a Committee to inquire into-
the manner in which the exchange can be stabilised I did not then get the
support of my friend. I hope, when the matter comes up again in Septem—
ber, I will get his support.

Now, Sir, the causes of our present troubles date back to the year 1917-
1918. 1In the early stages, owing to war exigencies we helped England and sent
our exports. But there was not sufficient reason why, after the war was
overin 1918-1919, we sent our exports without receiving payment for them
in cash. When I was in London in 1919, the figures I saw there—if m
memory serves me correctly, if I am wrong the Honourable Member will
correct me,—our balancesin London were between 130 and 170 million
pounds. What we did was, we exported our goods and other requirements
of the war and we received pa\«ment in gold in London, invested it there
and. reduced our resources in India. It brought about the currency crisis.
I will not, lengthen that argument, because I have already alluded to it when
I moved my Resolution regaiding currency and exchange. Apart from
otir loss of credit when the currency crisis came in, all our money was
returned by the Reverse Councils at Rs. 8 to Rs. 10 per % We rcceived Pa
ments for our goods in sterling at Rs. 15 and when remittances were a'ge-
to ' India, they worked out to Rs. § to Rs. 10 ger £. I do not know how
much India lost by this process, whether it lost 50 crores or 70 crores, but a

Government Department alone can calculate exactly the loss sustained.
. .

L

4 P.M.
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Then came, Sir, that mad po{icy of raising our exchange from 1ls. 4d.
to 2 in spite of strong protest, and following it up by the still madder
policy of selling Reverse Councils and forcing Reverse Councils, —for
what object, we, at least, in India did not understand, — with the result that the
loss that we incurred in this transaction was enormous. But may I ask why the
-Government of India did not follow or insist upon following the same method
which America followed when it sent its goods to England? England bought
. a large quantity of munitions from America. What America said was : ¢ Give
us the value of the goods.” When England could not remit cash, she comman-
deered American securities in England and handed over to America those
securities, and for the balance of its dues borrowed money in America. If’
we had followed the same policy, England may have commandeered our
gold securities in England ; or, at least, if we had insisted upon the British
Government giving us receipts in rupees, these crores and crores of rupees
would have been saved and the condition of our finances would not have been
brought to this unenviable position.

Mr. President: I would ask the Honourable Member to bring his
remarks to a close.

Sir Vithaldas D. Thackersey: Yes, Sir, I will finish now. I will
not go into this matter any further, but I will place before the House the
.conclusions I have arrived at after studying the Budget. In the first place,
Government should reduce their Budget loss by at least 11 crores of rupees.
Under the Paper Currency Act, Government have credited 6 crores of rupees,
being the interest received on the investmentsof the Paper Currency Reserve
and the excess in the Gold Standard Reserve over and above the figure of £40
millions, to the Paper Currency account. The said Act was passed, when
we valued our securities at 2s., but now the exchange is ls 3d. and I
do not think anybody believes that it will ever go to 2s. I think therefore
that our Gold and the Gold securities in the Paper Currency Reserve should
be revalued on the basis of 1s. 4d. and the said 6 crores of rupees be
credited to revenue.

The second item I object to is that we are debiting to revenue 5 crores and
6 lakhs of rupees which we pay as annuities for the purchase of Railways. I
.can understand debiting to revenue interest charges, but I cannot understand
how you can debit to revenue our capital charge, that is, the amount we paly
in instalments to the old shareholders for the purchase of Railways. It
is really not a revenue charge. It isa capital charge. In that way, about
8 to 10 crores may be saved. My further conclusion is that Government
must make up their minds before the Finanee Bill is placid before us on the
90th instant whether they are prepared toreduce the military expenditure
or not. It is on that declaration that the decision of this House will depend.
If Government are prepared to take us into their confidence and -make an
honest attempt to reduce the expenditure in the Military Budget (I can
understand that we cannot reduce the expenditure by 20 crores in one year; i
will have to go on slowly but surely), if we can get such an assurance, namely,
an honest attempt to make a reduction in the military expenditure, then this
House will have to consider to what extent we should meet the deficit by taxa-
tion, and thus place the financial position of the Government of Indiz on sound
lines. But, if Government are determined thatit is only by extra taxation that
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people should be governed and not by retrenchment, then I think the House
will have to consider whether it should take the further responsibility of taxing
the country to the extent of Rs. 30 crores this year without any guarantee
that the military expenditure would be reduced.

Lieut.-Col. H. A, J. Gidney {(Nominated Anglo-Indian) : Sir, I
am prepared to run the gauntlet ®f the derision of this House, as did
one of the former speakers, by expressing my sympathy with the Honourable
the Finance Member in the position in which he finds himself to-day in
presenting the Budget to us. At the same time, I must offer him my sincere
congratulations for the fearless, honest and frank way in which he has
* presented a most unpalatable Budget to a House which seemed prepared
to be dissatisfied with it. I think, some Members are inclined to
take the view that the heavy deficit this year is the result of the sins of
-omission and commission on the part of Government for a few years only.
I do not agree with this. I look upou it as the cumulative effect of many
years of financial profligacy on the part of Government. It seems to me that
in the good old days of ¢good’and ¢ plenty,” when we had such paying
departments as the Railways and Opium, which were the plums of Govern-
ment, their surpluses were readily seized and lavishly used to make good the
-expenditure incurred on various other less profitable Departments of Govern-
ment. Those days have gone, and the Government now find themselves
confronted with a financial situation of their own creation of an enormously
swollen expenditure and very little income. Government surely must have
anticipated this deficit that has gradually and yearly increased in size. When
I discussed the Budget last year, Sir, I likened this House and the Government
to a married couple, the House as the husband, and the Government as the
wife. One knows that the income of a husband depends on the output of his
wife. If that wife were a spendthrift before marriage, the husband would surely
not give her his cheque book to use carte élanche and to spend what she liked.
The husband would and does expect his wife to consult him in her expendi-
ture. Now what the Government (the wife) is doing to-day is to ask the
husband (this Assembly) to give her 140 crores or so of income, but in the
spending of this sum she is only willing to consult us to the extent of about
60 crores. Well, Sir, that sort of married life cannot really continue happy
for very long.

In fact I saw early evidence of matrimonial trouble during its first year,
when last year’s Budget was presented to us. However, trust was re-establish-
ed but as the months rolled on and this House had more opportunities of
knowing how Government was spending her income, it seriously considered
the advisability of a judicial separation, The Government also saw this
development and, to appease our cry for g_zrticipatiun in the voting on the
Military Budget, His Excellency the Viceroy has, to-day, told us that he is
pleased to allow us to only discuss the Military part of the Budget ; but, I am
afraid, this has not improved our married life very much and now comes
«this awful Budget with its still more awful deficit and, I am fearful, judging
from the wails we have just listened to, that the husband (this Asseml:tl_}—) 18
contemplating suing for an early divorce unless its demands are satisfied.
I would regret this and would plead to the House and ask them to be
patient for a little longer and not to end this maﬁ-n‘ed life so soon, for, what
the Right Honourable Edwin Montagu has oined together let no Budget

put assunder. . .
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On the facts put before us last year, this House took up on itself the serious
responsibility of imposing a very heavy burden of taxation, in one form or
another, on the country. We did this in the belief that we were meeting a
definite position. We know now that the Finance Member’s anticipations
have gone sadly astray. I would be the lastto blame the Minister himself or
that hard-working Department which he leads, but I do feel that there are

_some dangerous links in the system. My fear is that the Honourable the
- Finance Member may be as far wrong again next year in his forecast as he bas
been in this. I must confess that I do not understand how the probable:
revenue of the country is calculated. I do know, however, that the calcula-
tions seem to accord very badly with the facts when they materialize, and I
would like to feel that the very best advice obtainable had been sought. One
is sometimes inclined to suspect that, in this ancient city of Delhi and in that
far anay town of Simla, mechanical logic replaces the warmer and more
human company of facts and experience. I wish that I myself werea business-
man, in touch with the throb of the market, so that I should have something
of my own against which to test the revenue anticipations of the Finance

Member.

In my own mind, I have some serious misgivings. There comes to my
mind the fable of the goose and the golden egg. The Finance Member, I
know, would be the last to deliberately destroy such a promising specimen, but
inadvertently, he might be led to damage its outturn. These heavy import
duties, magnified as they are, when it comes to retail prices, cannot but reduce:
consumption. There has been little, if any, considerable fall in the price of
imported goods, and people—those particularly whom I represent—are these
days already reduced to living at a minimum. A further increase- of prices
must mean for many of them an economy in actual necessities. I am grateful
th:t the Finance Member has not touched the income-tax, as it affects the
majority of these people, but I should regret bringing them to the straits to-
which I greatly fear the proposed taxation will bring them, unless I were
assured that the general revenues of the country are likely thereby to materislly
benefit. Higher prices, due to heavy taxation, with a decrease in consump-
tion—amongst of course the poorer people - and with the revenue left just
where it is, is not a proposition which appeals to me. My point is that the
Finance Member was wrong this vear. He may be wrong next year and I do
hope that, those in this House who are in a position to form an opinion will tell
the House whether they think that the Finance Member's figures are likely
to be realised.

One point I do make and, if my information is correct, it should appeal to
the Honourable Sir Maleolm Hailey. 1 would ask the Government to make
a concession on return fares on Railways. T have heard instances of many an
Indian left with nothing for his return journey after a visit to the bazar, and
I believe that a concessional return fare would have been sufficient to induce
him to lock up this amount of money before his temptations overcome him.
I should indeed expect this concession to result in a net profit to Government.'
I allude to third class passengers.

Still T must face the fact of substantial deficit mext year and, ¢fauie de
mieuz,” 1 must accept the Konourable Finance Member's estimate of its
amount. 1 have given much thought to the various alternatives suggested
for meeting it. 1 had thought that, perhaps at the expense of men’s lives ,and
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while possibly endangering the existence of the Empire, India’s finances,
during the past few hard years, had been carried on on too theoretical lines.
The war was fought as much for the future as for the present generations and
| have had notions at times that our ancestors should help to pay for it.
I bad running in my mind that a national debt these days is no longer
a luxury but a necessity. I was told, however, that living on credit and
indulging in Budgef® with unbridged gaps in them meant swollen prices.
I felt inclined to answer that the Honourable the Finance Member’s
proposals to bridge the gap resulted in much the same state of things, but by .
.a shorter and less pleasant course.

I have come, however, to the conclusion that one cannot indulge in a big
loan pulicy while our income is not within streets of our expenditure. I am
not at all impressed by the ordinary banking argument that Government
loans take money from the market and thus handicap industry and raise prices,
When Government recovering expenditure is reduced to its lowest point and
ordinary vevenue is not far below it, I would have the couragé to launch out
into a terrific loan policy and put our Railways into a position of being the
profit-making department which it should be.

The expenditure question requires very much more detailed study than
‘these few days allow us, and, besides, we in this House have already expressed
.our views on that subject and expect results later on from the Government,
I see before me an enormous expenditure of 142 crores. I see an income of
32 crores below that. We must, as the Finance Member said, although in
other words, either mend our manner of life, or organise our wage earning
capacity, or resort to the ¢Matrajan’. After deep consideration, while
keeping my eye firmly on the first alternative, I turn away from the last and
«choose, at present, the second course. I shall generally support the taxation
proposals of Government. I do so with misgivings but, assuming their
figures are right, I agree with their method of dealing with the deficit. AsI
have said it is after much consideration I favour taxation rather than meeting
the deficit by a loan. Even though I believe in the not too distant rehabilita-
tion of Indian trade and even though taxation will hit me, I go for it because:
it is sound finance. I believe the Cotton duties, although severely eriticised
by Members from Bombay, are not unfair in the present circumstances. I
think the Salt tax appropriately raised. I am doubtful of the yields expected
from the taxes but they have touched the right men. I fully expected an
outery in this House, but I submit that those who believe in sound and practi-
.cal finance and who have the final good of their country at heart mus¢ support
the Government proposals as outlined by the Honourable the Finance

Member.

There are, however, two aspects of this Budget which, above all else, I
would like to refer to.

(a) The Military Expenditure.—I admit the reduction of the Army in
India has reached its afsolute safety limit. We cannot in the present restless
condition of India dare to reduce our Army, even by a single man or a single

un. This, of course, means a heavy expenditure and India must bear the
‘burden. 1 admit that in regard to a necessary Army, the judicious expendi-
ture of money, however big the sum be,q ig’, in the, long run, true
economy, and that it is a dangerous practicé to introduce in it a battle
of ‘efficiency rersus economy ’. Yet I have some misgivings on certain
. . .

L] .
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Departments. 1 refer especially to the Supply and Transport Depart-
ment. This, I submit, should be controlled and directed by expert business
men and not by Army men who, after long years of service, have gained what
amateur knowledge they possess, al the expense of the tax-payer and the
Indian exchequer. There is no doubt that this Department, as also the
Military Works Department, bristles with, and offers many opportunities for,.
large retrenchments, especially in the purchase of local food stuffs, e.g., Ghee,
etc. If the expert Committee of Accountants who are touring India now
* and have just inquired into the Postal Department were to concentrate their-
energies on the Military Works and Supply and Transport Departments, I
feel sure that undreamt of economy would be effected and without any decrease- .
in efficiency. I would like to draw the attention of the Army authorities and
of the Government of India to another point in this connection ; and that is
as to whether the ¢Services supplies,” rendered by and obtained from
England (‘ effective and Military works’) the cost of which is put at 775 crorves:
and 1 crore, respectively, cannot be made the concern of India? I submit
that, if this country can be made to manufacture many of the military
requirements now imported, it would not only save loss by exchange, but.
find occupation for a very large population. Encourage local enterprise and
industries, render the country self-supporting and self-contained which,
above all, would let the people feel that the tax-payer’s money, spent on
Government account, especially in purchasing stores and food-stuffs for the-
army, is retained in their own country. If not at first, certainly in course of
reasonable time, it would result in cheaper out-put and save steamer freights
and time. During the great war, new and sudden demands were made on this
country and in directions foreign to its experience. I believe that Govern--
ment will testify unstintingly to the loyal and whele-hearted manper in
which the country rose to the oecasion. If it did not fail in hasty improvisa-
tions in an emergency, may it not be trusted to improve and progress
under fostering care and calmer considerations? Let the people realise
that a self-contained India is the goal towards which Government is moving ;.
that the bonds of red-tape can be relaxed—that India is not held in leash so
that activities may not clash with the vested interests of the English
manufactures. I make these remarks mainly with reference to stores. Encour-
age this. Give practical and live evidence of this and I say that not all
the Makatmas will cause the slightest deviation from peace and loyalty.

I moreover bave to make a few remarks on the Military Transport.
Department I submit, Sir, that there is no need whatever for the retention.
of this Department. Talso submit that greater care and foresight should:
be displayed in the Railway expenses connected with military camps, e.g.,
Artillery Camps when Batteries, railed from distant places, are camped in
one station for practice. These movements are often effected with little-
regard to economy.

I now take the Army Medical Services : I submit, this sum can be materially~
reduced if the authorities would get it out of their heads that they must
maintain an expensive European Nursing Service for the British troops in.
India. The fetish that white troops must have white nurses is an antiquated'
idea. I submit that this e:&thditure i unjustified, especially when we are
faced with this appalling deficit and when an equally efficient and cheaper

¢ .
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Nursing Service can be easily obtained in Tndia. Then there is the Adminis-
tiative Medical Staff. Then I come to the Administrative Staff of the Army
Medical Department. I see no reason why there should be two Directors or
Heads of the Medical Services in India with their large staff, vsz., the Director
of Medical Services in India and the Director General, Indian Medical Service,
when their duties overlap so extensively. This is a luxury, not a necessity. I
submit that their duties so frequently overlap that one man with an adequate
staff could carry out and efficiently carry out the medical needs of the country
and of the Army. This duplication of labour is imposing an unfair and
absolutely unnecessary burden on the Indian Exchequer. The Director General,
Indian Medical Service, with an adequate staff, is quite enough to discharge
. the medical needs of the Army in India.

\

Economy can also be effected by a reduction in the personnel of the Army
Headquarter administrative and clerical staffs and the Military Accounts
Department where work is duplicated, triplicated and quadruplicated. There
isno doubt that one looks with awe at present-day military expenditure and I
feel sure, it will be bitterly attacked in this House, but we must remember
that, although it is very expensive to maintain, yet it is as equally necessary,
both in checking internal lawlessness and in the external defences of India
which, themselves, have of late, swelled this very expenditure. A cheap, ill-
equipped army is money wasted.

The Military Budget before us, excluding ‘ non-effective charges’ and
¢ Marine’ according to Statement B. appended to the Finance Member’s
introductory speech of the 1st instant, commits Government roughly to 5849
crores gross, riz., is. 53'81 for effective charges and Rs. 468 for military
works. The net expenditure is Rs. 49-39, after deducting military receipts
estimated at Rs. 4:27 and one-seventh crores respectively.

It is not clear how much of this refresents

(a) Normal Military expenditure in India and Burma.
(6) The cost :

(1) of the normal garrisoning of our recalcitrant Frontiers (as
opposed to Frontier cantonments like Peshawar, ete.), and

(2) entailed in directions other than (8} (1), ¢.e., Expeditions,
Punitive neasures, etc.

In this connection, I would, ask this House to remember the discussion
which took place at the last Simla Session of the North-West Frontier
Policy Resolution which was moved by Sir Sivaswamy Aiyer. In this,
amongst other matters, he drew attention to the heavy annual drain the
North-West Frontier made on the Imperial Treasury. In opposing that-
Resolution I pointed out that the North-West Frontier Province, in its
integrity as an independent administration, assumes its greatest importance
«n Indian eyes when viewed in regard to its connection with the problems of
Indian defence and Military expenditure and, viewed in this light, it
overshadows every other consideration and must, perforce, rule out every other
factor. On the same occasion, I remarked that the matter had an ‘All-
India’ bearing, and that the Frontiers constitute the only spot geographical
conformation has rendered vulnerable to attack or invasions from the North,

°
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"]Witl:iyour permission, Sir, I shall quote from my speech on that Resolution.
said :

* The North-West Frontier, from the Pamirs to the Sea, is the most important land
Frontier of the British Commonwealth and, for this reason, its defence and maintenance was
not a matter solely of Indian importance. India, I submit, holds that Frontier not only for
her own protection but to guarantee the integrities of Imperial soil.’

I said that the day was not far distant when it may be widely recognised
that India alone should not be cailed upon to bear the whole cost of defending
this Frontier. That day, I believe, has come, especially when we realise how
great is the cost of maintaining and guarding this Frontier. 1 again submit
to-day, but with greater reason, that Indian finances cannot possibly bear this-
burden unaided and that the solution of the problem — the saving to the Indian
Treasury of this tremendous additional drain will be facilitated if
it were possible to create and maintain from the Pamirs to the Persian
Gulf a cordon of territory under Imperial control and maintenance. This will
not only enable us, with a measurable degree of safety, to reduce the strength
of the British Army in India but would alsolessen our enormous and stag-
gering military expenditure. India, no one will deny, is an asset of our
Imperial mpire and if the cost of safeguarding it against attacks by sea is
almost entirely borne by the English Exchequer, the mere fact of land forces,
replacing naval intervention, not for purposes of internal safety but to ward
off ingressions, i.c., to retain this asset of the British Empire should not
justify dissimilar treatment and, if the pushing of our frontiers further into
the ¢ No man’s land, ’ and even its maintenance has been in parsuance of a
policy initiated by the Home Government or is accepted by the Home
Government, in either case solely for maintaining the integrity of this Imperial
asset—it rather strengthens the claims of India to be freed from the whole
or an appreciable part «f this burden. In it I see the greatest means of
retrenchment in the Military Budget and [ offer it for the very serious con-
sideration of His Excellency the Commander-in-Chief, the Government of
India as al<o the Home Government

My last point is with reference to a most important matter, I should say
one of the most important matters, which has helped to not only swell our
last vear’s and this year’s Military Budgets but has all but paralysed our Rail-
ways and crippled our commerce. I refer to the non-co operation movement
and the political strikes that are of daily occurrence in India. The Finance
Member has unfortunately very lightly referred to this aspect of Indian
finances in his speech. 1 wish he had placed greater importance and stress
on this. There is no use our being blind to the fact that to Mr. Gandhi and
his Lieutenants india owes, to a greater extent than anything else, her
present crippled and dislocated commercial position.

. 1 can almost hear some Honourable Members reply. No —this is largely
due to the non-fulfilment of the promised two shilling exchange Let me
even admit this as true, but surely this only touches the very fringe of the
matter. Need I remind the House what drains the Imperial Treasury has
had to bear on the Moplah revolt, t> mention but one of our national trugedies ?
Then, look at what the present political strikes on the East Indian and other
Railways are to-day costing India, with its coal-bearing fields closed to her
rapidly developing enterprises and here 1 take this public opportunity of men-
tioning with great pride, with pardonable but justitiable pride ~the spléndid man-

ner in which my community has, to a man and’ child, come to the rescue of the
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Railways and India. I say, it is time that this political agitation was stopped,
for so long as it is tolerated by Government, so long will the commercial enter-
prises and Deé_)a.rtments in the Government be worked at a dead loss, as we
see in the Budget before as. Mr. Gandhi may talk till he is blue in the face
of his soul force. If he utilised his great talents in giving money force and
man force, he would be doing as much good for India as his soul force and non-
co-operation to-day are ruining her. I submit with emphasis that the ruinous
effect on our finances by the non-co-operation movement and political agitation
is of very serious and grave concern to the tax-payer —to the millions whose
interests we voice in this Honourable House. I ask the Honourable the
Finance Member, how much of the deplorable deficits in the Budgets during
the past four years, aggregating 90 crores, arelascribable directly or indirectly to
these political activities. If we are to put our own house in order by retrench-
ment or extra taxation, to rehabilitate our resources, it is imperative that
the contributory causes of our moribund condition should be analysed. It
may reasonably be assumed that misrepresentation has had a start and that
every pie of new or additional taxation is put forward as one more living
proof of the despotic hell of Government. It is, therefore, in fairness to
Government, in fairness to the misguided and i fairness to truth that the
Finance Member should lay these convincing statistics on the table and
epromulgate them broadcast.

Rai Bahadur Bishambhar Nath (Allahabad and Jbansi Divisions : Non-
Mubammadan Rural) : Sir, I sympathise with the Honourable Sir Malcolm
Hailey in the difficult situation in which he finds himself on account of the
heavy deficits which again rudely stare us in the face. In fact, I admire the
candidness with which the Honourable the Finance Member has, in his speech
introducing the Budget for the year 1922-23, disclosed the position of the
Government verging on bankruptey, and I appreciate his desperate struggles
in maintaining it solvent. Last year, when we were called upon to meet the
deficit of 19 crores, we thought we had seen the end of gloomy scenes. Hav-
ing done our part, we imagined the Government do its own, curtail its
expenditure substantially and adapt its financial policy to the real needs of the
country. We had fondly hoped that better conditions would await ns in the
future. But, Sir, I confess we were sadly mistaken in our surmise. As the
Honourable the Finance Member has so vividly -shown, the deficits are not
due to transient causes, and there is therefore very little prospect of an
equilibrium between revenue and expenditure being attained within a measur=
able period. No doubt, falling exchange, continued depression in world trade,
and other causes pointed out by the Honourable the Finance Member, are
some of the important factors in bringing about the present financial crisis,
but have not these causes been in operation all over the world? How is it
then that of all places, our country should get affected most adversely and
feel the pinch most acutely ? The fact is that there are other contributory
causes, both immediate and remote, which are equally responsible fur our
adversity. 1 admit, the Honourable the Finance Member can by himself no
more control the latter than he can regulate the former, but I am afraid the
Government, of which Sir Malcolm Hailey is a distingnished Member,
cannot be wholly exonerated for bringing about the financial disaster. Dabbl-
ing with excbange, as they did last year, and refushl to cut down the armi\;
according t6 the needs of the country, are some of the instances whic
illustrage my point. Sir, the real root of the trouble is the autocratic system |

E
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which characterises the Government, and its persistent, nay callous, disregard
of public criticism. Indian publicists have ecried themselves hoarse, and for
years together, for the reduction of the enormous military expenditure, but
they have cried in vain. Far from reducing it, the Government has steadily
increased it, so much so that, from 1696 crorves in 1854-85, it has now gone
up to more than 62 crores. Why, in spite of the strong criticism of almost
all the non-official Members of the Assembly last year;the figure for
the next year continues the same. Not satisfied with the absorption
of more than half the revenue of the State, the Military Department
cries for more. No wonder if it leads one to exclaim that India
exists for the Army, and not the Army for India. If the Government had
followed the advice of our public men, the national wilitia would have
come into existence long ago, and the Military expenditure had not been
allowed to grow to these enormous dimensions. Our promising youths had
got the necessary training in the DMilitary Colleges established in the
country, but the Government would move very slowly in the matter if it
would move at all, and would not convinee the people by its action that it has
changed its policy of distrust for that of confidence.

‘What is true of military service is equally true of others. 'The process of
Indianization of the higher services in the Civil, Railway, and other Depart-
ments is extremely tardy. Salaries are not being fixed according to the
standard suited to the means of the country, and thus serious attempts are
not being made to make the administration of the various Departments less
expensive. The Government would not let us touch the items in the Budget
which absorb the larger portion of. the revenues. Of course, it would spend
the money in any way it likes, but would subject us to the odinm of finding
money for it. When we want responsibility and power, it is said our con-
stituencies are narrow, and the number of our voters very limited. When
our approval for the money Bills is solivited, the whole world is supposed to
watch how the ‘youngest of the Parliaments’ realises its respon-ibilities.
How long will this system continue, and where will it ultimately lead us,

sses my comprehension. The conditions are so hopeless that within the
ast 4 years, as the Honourable Finance Member admits, we are involved in a
deficit of 90 crores. Not much useful purpose, therefore, can be served by
the suggestions relating to the minor items of the Budget, nor can the evil be
remedied in my opinion even by the proning knife of the Honourable the
Finance Member alone. The situation demands thorough overhauling of the
whole system, and the sooner it is done, the better for the country and the
Government,

A word about the additional taxation, and I have done. I am not
sure whether the new encumbrance will not form the proverbial ‘last straw
on the camel’s back’. The people are already groaning under the taxes
with which they were saddled only last {ear. Now it is proposed to pile on
them . fresh burden, regardless of their capacity to bear it. On accoupt
of the dearness of commodities, life to the poorer classes has already become
very hard. Fresh taxation on the necessaries may make life simply un-
bearable for them. If the Government is bent on taxing, for God’s sake
let it leave aside salt, excise,’ machinery, petroleum, matches and postcards.
Some will retard the growth of indigenous industries, and others'will hit the
. « poor very badly. { R

[4
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I would not like to take the time of the Honourable Members any further.
I have only to remark that the present situation appears to me quite
alarming. On one side, I find the Government bankrupt, self-complacent,
labouring under false conceptions of prestige, impervious to public criticism,
and unyielding to popular will, even in matters affecting the vital interests
of the nation. On the other, I see the people suffering and discontented,
steeped in poverty and ignorance, but newly awakened to their state of helpless-
ness and misery. They are fast recovering their self-consciousness. Further
proposals of heavy taxation, if adopted, combined with the repressive
policy of the Government already in force, may, I am afraid, drive the
geople to desperation, At least the symptoms do not augur well. Will the
overnment take the warning ? It is not yet too late for it to mend its ways,
I hope it will realise the real state of affairs, and meet the ecrisis in a
sympathetic, broad and statesmanlike manner.

Bhai Man Singh (East Punjab: Sikh) : Sir, it is a matter for regret
that I have to say to-day that the financial policy of the Government of
India has been a failure. It has been a history of increased expenditure,
deficits, increase of taxes and loans. They say, the last straw breaks the
camel’s back, and this year we have reached the limit which the country can
not bear. Most of us have laid the blame on Sir Malcolm Hailey, but, Sir,
with due deference to the previous speakers, I sympathise with him rather
than blame him. It is not so much the fault of our Honourable Finance
Member as the fault of the policy which we have been following
up till now in managing Indian finances. Qur whole administration
is so very expensive that it cannot compare with any other country
in the world. If we compare, for instance, the pay drawn by our highest
official in India, we find that it tops the list. A Member of the Governor
General’s Council here draws Ks. 80,000 while the sa.la,ry_ drawn by the
Governor of the State which pays the highest salary in the United States is
about 10,000 dollars a year. Lf we take the dollar to be equal to 4 shillings
or say Hls. 2, it comes to about Rs. 20,000 a year; while even the Governor
General of Canada draws only 50 thousand dollars, equivalent to 1 lakh of
rupees. The Secretaries in the United States of America draw much less
than that and receive only 12,000 dollars equal to Rs. 24,000 a year.
Similarly, Sir, in England, the British Prime Minister himself draws £5,000 a
year, which would be equivalent to Rs. 50,0i0) a year according to the rate
of exchange which is adopted in the Budget before us. Similarly, we see
that the Civil Services in India are most highly-paid as compared with any
other country, while the revenues of all these countries are much higher
than those of India. Nobody on earth can say that India is so_ very richa
country as compared with these countries and that Indian administrators
should be paid so high. It is always argued, Siy, that without giving high
salaries, without spending more money, we cannot have efficiency. But, Sir,
there is always a limit to efficiency as to everything else. _In my school-da s
Lused to hear a well-known proverb ¢ Cut your coat according to your cloth.
Poor India with her backward industries cannot pay so much money ; why
should we require such highly-paid men? For God’s sake, we would be
satisfied with less-paid people, but we cannot bear all these burdens. Again,
Sir, it is this very policy which has been the ruin of our finances up till to-day ;
and we have never stopped for a minute to look back and see whether we are
drifting, we have never thought, not only of decreasing our expenditure,

» *



2808 LEGISLATIVE ASSEMBLY. [6Tr MarcE 1922.

[ Bhai Man Singh.]

but we have never seriously thought of extending our industrial resources.
We do not increase the wealth of the country but we go on increasing the
expenditure. How on earth can we expect to have safe finance ? Lvery
wise financier, every viise business man would always think that his debts
should have some limit and that his expenditure should be commensurate
with his power of raising money ; but this is not the case with us. It is
not those who may be sitting on the tops of Olympus or those who are
born with a silver spoon in their mouths, but those who are working and
have worked their way in the world, those who really know the state of
affairs, who know the daily life of an Indian, it is they who know
fully well that it is a real problem for a vast majority of Indians
‘how to make both ends meet’. Now, Sir, if you are going to burden
this poverty-stricken people with such heavy taxation every year, how
can you expect them to live * It would mean nothing but sheer misery
to them. I can very well understand the strong voice raised in this
House against this expenditure. Sir, there is another difficulty of ours.
One could say: ° All right; the expenditure is there ; but we should make a
start for decreasing it ; there should be a turning point wherefrom you can say,
well, it does not matter about the past, it does not matter about the present even,
but let us see to the future.’” But, Sir, have we made a real start? Have we
really thought of doing some substantial reform in our financial policy 7 Take
the military expenditure. I do know and, of course, nobody can deny that every
country requires an efficient army for its defence. But can any military expert
say that, under the present circumstances, any country can depend altogether on
its standing army? The only way of decreasing our military expenditure
would be by creating a strong local militia. If during the great war we could
get so many recruits who kuew absolutely nothing of military operations but
after getting three months® training or so, were sent to the battle-fields and
}é;oved to be efficient soldiers, why, Sir, can we not depend on a local militia ?

hy should not the Government make an immediate and appreciable begin-
ning towards the creation of a local militia and decrease the standing army ? If
the Punjab alone could supply about one-half of the recruits during the last:
war, why should we not expect that a similar response would be made to our
demand for a local militia if we mean to train and prepare our young men for
the military services. That is the real thing, and, if this suggestion of mine
is acted upon, then we can make a decrease in the standing army, but I do not
find any real or active step being taken in this direction.

On a previous occasion, Sir, the Honourable Sir Malcolm Hailey said that
India is not altogether self-dependent for her defence, and that she has to depend
for her defence on the army and navy of England. I submit that, make us
self-dependent ; for that I think every Member of this House, nay every Indian
would be perfectly willing to bear any burden if he could be satisfied that you
are making the Indians self-dependent for the defence of India. Whenever
there is a demand for making us self-dependent or of Indianising the services,
you say, that we are not fit. But whose fault is it? We are not given

" sufficient training, we are not given sufficient chances to make ourselves fit.

This reminds me of the old story in Shakespeare’s ¢ As you like it’. Poor
Orland’s brother would give himmo training and would still call him worse
than an ass. Well, Sir, I wish to know definitely what is the programme before
the Government ? Where is the definite programthe which lays down that
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within 5 or 8 or 10 years we will be made fit to defend our own country. If
there is any definite programme, all right, this military expenditure could be
justified under such circumstances to some extent, at least there could be a
compromise. But we do not find any satisfactory programme of this nature,
We prayed last year for a decrease in military expenditure. That has not
been attended to. I do not findany appreciable decrease in the standing army
when 1 compare the figures with those for the last year, nor do I find any
attem pt made towards fndia.nising the army. Untiland unless we try to India-
nise thearmy, nay Indianise all the services, and try to create a local militia, we
cannot posstbly expect to decrease our military expenditure, and the real defect
lies in the policy itself. Our angle of vision is quite different from the angle
of vision of those occupying the Government Benches. They should look at
the whole thing from our point of view; they should know that we are poor;
they should know that we are to be made self-dependent for our defence and
for our trade, and therefore they should tell us that in so many years they would
give us our own army. Then of course, we could have some satisfaction.
We may compromise and finish here, there, or anywhere. If we look at
the causes that have brought about this system of high salaries of services,
I think there were two reasons for that ; of course, here I speak subject to
correction. One was that at a certain time—I am speaking of old, old times,

o When perhaps no care was taken of the interests of Indians and the Services
were all in all - some of the servants of the Company Bahadur thought that
India was a fit place for exploitation. They fixed this high standard of pay.
Secondly, there is a difference between the standard of living of an average
European in India and of an average Indian here. Our plain demand now is
to fix the standard of pay according to the average standard of living of
Indians in all branches of the Services. If we want Europeans to come and
work amongst us, let them come and work on that standard. They might be
given a little allowance in the form of overseas allowance or something of
that sort. But if we recruit in our civil, military, medical or any other
services on our present standard of pay, surely it will be impossible
to reduce any expenditure even now or in the future. From the beginning up
to now there have been very few years in which there has not been a deficit.
You will find instance after instance where we had to raise taxation, where we
had to show deficits and where we had to borrow. Even our borrowing power
seems to have reached the extreme limit. We have to pay a higher interest
than even some of the banks. That shows that our borrowing power is at
stake. Why should not the Government, if it were only for sheer
financial reasons though for nothing else, try to stand and look back
and vrefuse to proceed +in the direction in which they have hitherto
been proceeding and begin the Indianisation of the services in right
earnest and why should it refuse to make a substantial move in the
reduction of all expenses ?

I have only a few words to say about the new taxation. I know
that the time will come when we will discuss the details of it. But there
isan item which is perhaps not subject to our vote. It is the pro-
posed increase of railway fares for passenger traffic. That, I un-
derstand, can be done by the Executive Government under the pro-
visions of the Railway Act. Well, Sir, Railwaeﬁ fares have been increased
a good many times during past years. [ need not bore the House by
recounting the different stages.  But if there ie to be any increase at all in
the.faros,'l would say thathe whole burden should fall on the rich people ©
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and not on the poor. If any increase is to be made, let it be made in the
first and second class fares, and let not the poor people, who already cannot
easily afford to travel, be burdened at all, or if it can not be helped in any
case, let them be burdened as lightly as possible. In saying this I am
voicing the sentiments of a very large majority of my Honourable colleagues
in this Honourable House.
In the end, Sir, I have to submit that the Government is responsible for
b pat a large portion of the Budget. We can only vote on a fraction
Lo of it. I have not calculated the figures. I think we can vote
only on 20 crores or so. Therefore, Sir, it would be very unfair to expect
that we should be a party to the Eroposed heavy taxation to meet demands
for which we are not responsible. 'We would be perfectly honest, we would
be perfectly doing our duty when we say that the Government has decided
upon incurring all this expenditure, the (tovernment has not listened to our
request, it has not satisfied us that they have made a real and earnest
attempt to decrease the expenditure or to take a definite step under which
we can expect a de‘inite decrease even within the coming years, the Govern-
ment should also take the responsitility of this new taxation and we wash our
hands of this matter. If you say that, it would be perfectly logical, it
would be perfectly moral and it would be perfectly constitutional. The,
resent state of our finances just reminds me of a saying of a great saint
of India. He used that for spiritual purposes, but, if it be not supposed
to be sacrilegious on my part to apply it to our business affairs here, I
would say :
¢ Moke aise banaj sion nakin kej,
Jit ghatak mool nit badhak biaj.’

¢ I have nothing to do with such a business, wherein my capital is going
down and down, is being wasted every day and the interest against me is
increasing daily.” This is the present state of our finances, and, unless
we really take the situation seriously, even if we manage to get through the
.difficulties for a year or two, the crash is bound to come. and in the interests
of the Government of India itself, in the interests of the trade of the
country and in the interests of the Indian public, a real change of policy
should be immediately adopted.

Mr. J. F. Bryant (Madras : Nominated Official) : I do not attempt %o
deal with the Army Budget for a moment, but only wish to attack a few
gratuitous statements which have been made in respect of it. It has been
assumed, and assumed wrongly, that the Army is the source of all our misfor-
tunes. I will not go so far as to say that the Army is an end in itself, far be
‘it from me to put Eorward such a proposition. But I will go so far as this,
that if there was not an Army, there would be no golden eggs. The cost of
the Army is the insurance which you pay against burglary, and, without the
Army, India will assuredly be the poorest eountry in the world. Asit is,
-India has now become one of the richer countries of the world, and that, I
think, gentlemen, is a position which is not generally understood.

The last speaker, or rather the last speaker but one made a remark that this
‘was one of the most heavily-taxed countries in the world. It was an extraordin-
ary statement. It cannot for a moment be left unchallenged. Let.me take my
own country. We pay there in taxation, not 140 crores, we pay (with the
rupee converted at the rate of 2 shillings) over 1,000 crores, and that ' with a
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population of only one-sixth of that of this country. (Cries of ‘What is the
income 7’y  Converted into rupees at the present rate of exchange it would be
over 1,510 crores, and — 1 would emphasise it,—paid by a population only one-
sixth of that of this country.

Now, I come to the Honourable the Finance Member. He has been
subject to attack after attack throughout the day. It hasbeen imputed to him
that he has laid an additional taxation of 18 crores upon this heavily-taxed
country. What are the figures ? If you examine them in detail, you will find
that he is almosta public benefactor. If anything, he has benefited this
country to the tume of some 2 crores. He set out hoping to be 18 crores
up: he ended by being 204 crores down. That, I think, is a fact which the
House hasoverlooked. He has, it is true, attempted to impose an addi-
tional burden of 18 crores upon this country. But mere attempt without
any positive result—with a minus result—is hardly an offence. I think
that, on the evidence, he may be given the benefit of the doubt.

1 should like to turn to a group of speakers who attacked the salt tax,
the increase in railway fares and the increase in income-tax. (4 Foice :
¢ Would you mind speaking up, Sir?’) They have been actnated by the
entirely wrong assumption that those items were heavily taxed. I maintain,

oSir, that nothing is farther from the truth. Take for instance, salt. Salt
used to be taxed Rs. 2-8-0 and not 1-4-0 and that was at a time when the
people who consumed the salt only got half the income they are getting at the
present moment, (A Potce : ¢ What about increase in prices?’) Let us go
into the question more in detail. I think it was Mr. Darcy Lindsay who
assured us that the persons who consume the salt, orat any rate a frac-
tion of them, are now, in spite of increased prices and in spite of
increased taxation, living in relative comfort by working three days a
week whereas they formerly worked six days a week. I think that was his
statement. If such be the case, it will be a positive benefit to this country
to impose on them such taxation as would make them work at any rate 3}
days instead of 8 days. We would then not be faced with that heavy deficit
in railways te which the Honourable the Finance Member has drawn attention,
which is partly the outcome of short hours at the coal-fields.

In regard to railway fares, it has been assumed throughout the House
that we have come to the limit of taxation. I have mnot the figures with
me, but you may take it that the railway fares are a mere fraction of
what they are in my own country. It is a quarter, I think. I speak subject
to correction. At any rate, it is about a quarter.

I come to income-tax. It has been assumed that this country cannot
pay any additional income-tax. What is the income-tax of this country ?
Of course, it varies, as it is on a sliding scale, but, roughly speaking, it is about
one anna in the rupee, at any rate for the middle classes. In England, it is
six shillings in the pound. (S¢r Montagu Webb : ‘ That is the lowest rate,
I think °.) It is, roughly speaking, 5 annas in the rupee, and land also pays
income-tax as well as land-tax. ow, I come to another group of speakers.
They made an attack upon countervailing duties. With one exception, they
are all rich men. They are mill-owners or are integested in the cotton industry
in Bombay., It was not the import duties they attacked. Oh, no. . They
were perfect’ly satisfied with them, They were -perfect.lx content to let the
jmport duties alone, They.rather welcomed the increase’in the import duties ©
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because they form a protective wall round the country. That wall means
an increased price for their own wares. It means that they would draw
increased dividends and that is why they asked the Honourable the Finance
Member to withdraw his wicked proposal of annexing that extra profit which
would otherwise go into their own pockets. It was most iniquitous, I admit,
but still, on the whole, I think I would prefer the Honourable the Finance
Member to reap the benefit of his exertions rather than to let that benefit pass
into the pockets of mill-owners. -

Then Mr. Seshagiri Ayyar said something. He made an astonishing
statement. He said: ‘dic{ the Finance Member realize that by the
small additional tax on yarn, some six million people would be thrown
out of employment in this country ?”’ I have a great regard for Mr. Seshagiri
Ayyar; 1 have known him for a great many years; I come from his
province, and am actuated by the highest sentiments of respect for him, but I
think that his is a most alarmist statement. I assume that, in spite of the
tax, the requirements of yarn in this country will be exactly the same as
before ; people will use as much cloth as before, and the outturn of these six
million people will be the same. The tax on machinery wili assist them sinc:
it will deter to some slight extent the rich mill-owners from setting up new
mills to compete with them. That is the Jong and the short of it.

Then, his constructive proposal was almost as unsound as his other argu-
ments ; it was almost the only constructive proposal that I heard to-day with
the exception of those of Mr. Darcy Lindsay. The long and the short of
that constructive proposal was this: He proposed to lead a foray into the
provinces, to upset their financial arrangements, to repeal the Permanent
Settlement, and when he had done all this, when he had thoroughly upset the
provinces, when he had thoroughly upset the Zamindars, he would bring back
not a single shilling. That, I think, was the extent of his constructive
proposal.

Gentlemen, it is not my intention to defend this Budget. Far be it from
me to do so, but I think I have point:d out a few of the considerations which
have led me to suppose that some of the attacks upon the Honourable the
Finance Member are a little wide of the mark.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 7th
March, 1922.
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